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LEGISLATIVE ASSEMBLY.
Tuesd1y, 6th February, 1934.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honoursble Sir Shanmukham
Chetty) in the Chair.

Sapmst—t—

QUESTIONE AND ANSWERS.

PURCHASE BY THE RarLway Boarp or Cast IRON OR STEEL SLERPERS
FOR RATLWAYS.

80. *Mr. G. Morgan (on behalf of Mr. C. C. Biswas): (a) With reference
to the answer given on the 27th November, 1938, to unstarred question
No. 281 (b), is it a fact that the circular of the Railway Board referred to
therein stated that because the Board was anxious to use the pig iron
they had purchased, the Railways were not to enter into further commit-
mernts for wooden sleepers unless it could be shown that C. I. sleepers
were unsuitable?

(b) Will Government be pleased to lay a copy of the circular on the table ?

Mr. P. R. Rau: (a) Yes.
(b) No. It is purely departmental in character.

Mr. G. Morgan: With regard to reply to part (b), will the Honourable
Member kindly explain what he means by saying that it is purely depart-
mental in character?

Mr. P. R. Rau: These were instructions issued to Railway Administra-
tions by the Railway Board and ordinarily Government consider that such
instructions ehould bo treated as confidential, but, in any case, my
Honourable friend seems to have got complete information about the
circular letter in question.

APPLICABILITY OF DIFFERENT LAWS FOR THE TRIALS OF BRITISH INDIAN
SuBJECTS AND FOREIGNERS IN INDIAN STATES.

90. *Mr. 8. O. Mitra: (a) Is it a fact that British Indisn subjects, who
may temporarily go lo any Indian State territory, when tried for any offence
are governed by the laws of that particular State ?

(b) Is it & fact that if sny foreigner, for example, a Frenchman or a
German, commits any offence in eny Indian State, he is nct tried under
the laws of that State, but is specially protected and tried according to
British Indian law ? T '

(¢) Will Governinent please explain why there is this difference in treat:
ment &8 regards a British Indian subject and a foreigner ?

Mr. B. J. Glancy: () Yes, subject to the exercise, by Political Officers,
of tf: right of ‘izterse)ntion. S.gryants of the Crown are, however,
amenable to British Indian jurisdiction.

- . ( X 532 . ?_} B ‘
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(b) Yes, except that where the criminality is slight jurisdiction would
ordinarily be left with the Jndian States the Political Officer retaining the
right of intervention.

(c) The difference in treatment of foreigners is- due to the international
obligations of the British Government as Paramount Power, the Indian
States themselves having no international status.

Usn or THE BUILDINGS OF THE OLD CAWNPORE RAILWAY STATION.

91. °Ral Bahadur Lala Brij Kishore: (a) Will Government please state
whether it is a fact that: S

(i) except for a portion of the building being used as offices for
various railway subordinates the entire building of the
abandoned Cawnpore Junction is lying vacant for the past
three years; ‘

(ii) there are many other Railway buildings and quarters in Cawnpore
area lying similarly vacant?

(b) If the answer to part (a) be in the affirmative, do Government
propose to consider the feasibility of putting these buildings to some use ?

Mr. P. R. Rau: Sir, with your permission, I propose to reply to ques-
tions Nos. 91—95 together. Enquiries are being made from the Railway
Administration and a reply will be laid on the table in due course.

Provisiox o¥ STREET LIGETS NRAR RATLWAY QUARTERS IN CAWNPORE.

192. *Rai Bahadur Lala Brij Kishore: (a) Will Government please state
whether it is a fact that:

(i) street lights are not provided in 89 clerical and 200 menial
quarters in Goods Marshalling Yard, Cawnpore, and that these
quarters remain enveloped in dsrkness during the night;

(ii) these quarters are situated outside the city limits of Cawnpore,
and many cases of thefts have occurred there:

(iii) the Rajlway staff residing in these quarters have made several
representations to Raillway authorities for the provision of
street lights, without any effect. and

(iv) street lights have been provided in some quarters at Goods
Marshalling Yard ?
(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state the reason for thin (i) failure, and (ii) disorimiration?
(c) Will Government be pleased to state what steps are being taken to
remove this grievance ?

PrOVISION OF A ScHOOL NRAR THE INpiaN RaiLwav CoroNy AT THE Goops
MarsHALLING YARD, CAWNPORE.

103. *Rai Bahadur Lals Bri] Kishore: (a) Will Government please
state whether:

(i) they are aware that there is no children’s school in the close

viginity of Indian Railway colony at the Goods Marshalling

Yard, Cswnpore, to which children of Railway staff could

with safety go;

4+For answer to this question, nc-;i:;;;r t question No. 61.
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(i) it is a fact that the staf residing in these quarters have made
repeated representations to Railway authorties for the pro-
vision of facilities for a children’s school at the Goods
Marshalling Yard or for the provision of motor bus service
from the quarters to the schools in the city?

(b) If the reply to part (a) be in the affirmative, are Government prepared
fto llook gpecially into this matter and provide the staff with the necessary
acilities ?

PROVISION OF FACILITIES FOR THE RECREATION AND EXERCISE OF THE
RamLway Starr ar Cawxrorr.

194. *Ral Bahadur Lala Brlj Kishore: (s) Will Government please
state whether it is a fact that:

(i) there is no East Indian Railway Indiah\ Institute at the Goods
Marshalling Yard, Cawnpore;

(ii) the nearest East Indian .Railway Institute is et Cawnpore
Central at a distance of over two and a half miles from the
Goods Marshalling Yard; _

(iii) the Great Indian Peninsula Railway Institute at Juhi'is not a
joint one, and the East Indian Railway staff joining it are
debarred from most important offices and other privileges;

(iv) the staff serving at the Goods Marshalling Yard had represented
these difficulties and asked for an Indian Institute at the
Goods Marshalling Yard ?

(b) If so, will Government be pleased to state what steps are being
taken to provide the staff with necessary facilities for their recreation and
exercise ?

INSANTTARY DRAINS NEAR RATLWAY QUARTERS IN THE GooDS MARSHALLING
YARD, CAWNPORE.

195. *Rai Bahadur Lala Brij Kishore: (a) Will Government please
state whether it is a fact that the drains serving the 90 clerical and 200
menial quarters empty into a pit close to the clerical quarters at the Goods
Marshalling Yard, Cawnpore, and the place breeds malarial germs?

(b) If so, will Government be pleased to state what steps are being
taken to have this pit filled up?

ProMoTION OF HEAD NUMBER-CAKERS ON THE East INDIAN RamLway.

96. Ral Bahadur Lala Brij Kishore: (a) Will Government please
state whether they are aware that:

(i) the Railway Board, vide their letter No. 5158-E., dated the
20th May 1081, addressed to the Agents of State Railways,
have provided the normal channel of promotion for a Head
Number-taker to the post of & Yard Supervisor;

(ii) on many divisions of the East Indian Railway no posts desig-
nated as ‘‘Yard Supervisor’’ exist and the Divisional Super-
intendents in such cases have decided that in their divisions
the promotion of Number-takers ends with the post of Head
Number-taker ?

+For answer to this question, see answer w question No. 9L

| A2
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(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state if this is in conformity with the Railway Esard’s policy?

. Mr. P. B. Rau: The circular only gave, as an illustration, who were
incladed in the class of outdoor olerks and what the normal channe] of
promotion actually was in that group. It was based on what the Rail-
way Board understood was the general position in State-managed
Railways. It wae not intended to lay this down as a rule for all railway
administrations to follow implicitly. The actual procedure is left by the
Railway Board to the discretion of the Agents.

Promorion or HEap NuMBer-TAKmRs oN THR EasT INDIAN RAILWAY.
97. *Rai Bahadur Lala Brij Kishore: (a) Will Government be pleased
to state what is the difference between the posts of Yard Supervisor, Yard
Foreman, Asgistant Yard Master and Yard Inspectors?

(b) Is not the nature of the duties of all the above posts very much
similar and connected with yard work? :

(c) If the reply to part (b) be in the affirmative, why are deserving and
senior Head Number-takers, who have been recommended for their effi-

cient working, denied promotion to the poste of Yard Foreman and Assistant
Yard Masters?

d) Are Government aware that Head Number-takers at big Yards,

through the nature of their duties, get more conversant with the routine

of their yard than Guards who are promoted to the posts of Assistant
Yard masters ?

(¢) Is it a fact that facilities for proper training in the duties of an
Assistant Yard Master is denied to Head Number-takers even when it is
sought for and strongly recommended by men on the spot ?

(fy Are Government aware that a Head Number-taker at Lucknow
was promoted to the post of an Asuistant Yard Master, and thut similar
promotion is denied to Head Number-takers on Allshabad and other
Divisions of the East Indian Railway?

(9) Is it a fact that if the promotion of 8 Number-taker is to stop at
the post of Hesd Number-taket, be cannot expect to risec to more than
Rs. 110 p. m. in the old grade and Rs. 90 p. m. only in the new grade, and
that a commercial clerk and an office clerk gets a chanee to rise o
Rs. 530 p. m. in the old grade and Rs. 400 in the new grade?

(h) If the answer to the preceding parts is in the affirmstive, will
Government be pleased to state the reason for the discrimination
mentioned in parts (c), (d), (e), (f) and (g) sbove?

(1) Will Government be pleased to state if they propose to take any sateps
to provide an avenue of promotion from the post of Head Numbor taker

on the East Indian Railway in the absence of promwiiou to Yard Super-
visor's posts? If so, what?

() Will Government be pleased to state how many Head Number-
takers or Head Trains Clerks on the East Indian Reilway bave been held
up at the maximum of their grade for oyer five years for want of an
avenue of promotion being provided for them? -

Mr. P. . Rau: Government have no informativn. AN these relate %

matters of detailed administration which have to be left to Railway
‘Administration to settle.
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YARD FOoREMEN AND ASSISTANT YARD MASTERS ON THE EasT INDIAN
Ramwway.

98. *Ral Bahadur Lals Bri] Kishore: Will Government be pleused
to state how many posts of Yard Foreman and Assistant Yard Masters
exist on the East Indian Railway and how many of them are held by
Indians? What is the cnuse for the disproportion, if there is uny?

Mr. P. R. Rau: The latest information available in this connection
is to be found on pages 94—95 of Volume III of Mr. K. M. Hassan’s report
on the representation of Muslims and other minority communities in the
subordinate Railway Services, a copy of which is in the Library of the
House. Out of a total of 92 posts of Assistant Yard Masters and Yard
Foremen, 25 are Europeans.

DISORIMINATION IN THE GRANT OF PASSES TO THE OLD OUDH AND
ROHILRUND RAILWAY STAFF.

9p. *Rai Bahadur Lala Brij Kishore: (¢) Will Government j.lease
state whether it is a fact that under the new East Indiun Ricilway pass
rules, the privilege of unlimited number of passes to old Oudh and
Rohilkund Railway staff in receipt of Rs. 201 per mensem and over, has
been withdrawn with a view to bring uniformity? Ts it also a fact that
the privilege of second class (local) passes in favour of the old East Indian
Railway staff and the staff recruited subsequent to tue amalgamsation of
the old Oudh and Rohilkund Railway in receipt of Rs. 118 per mensem
has been retained and that the old Oudh and Rohilkund Railway staff
in receipt of Rs. 116 upto Rs. 125 per mensem is given only intermediate
class pusses?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state the reason for retaining this discrimination against the
old Oudh and Rohilkund Railwav staff? 1Is it a fact that the staff
recruited subsequent to the amalgamation is allowed this privilege and
that it results in junior and sometimes subordinate East Indian Railway
stafl getting four sets of second class passes, and the old Oudh and Rohil-
kund Railway .staff get only three sets of intermediate class passes?

Mr. P. R. Rau: I am obtaining information from the Agent, East
Tndian Railway, and will lay a reply on the table in due course.

NON-IBANT OF CONVEYANCE HIRE TO THE oLD OUDH AND ROHILEUND
RAILWAY STAFF.

100. *Rai Bahadur Lala Brij Kishore: (a) Will Government please
state whether it is a fact that the old East Indian Railway staf are given
conveyance hire when they are called for duty at any place situated at a
distance of over one mile from the place where quarters are provided for
them, and that the old Oudh and Rohilkund Railway staff are not
allowed this concession? '

_(b) If so, will Government be pleased to state the reason. for this die-
crimination? What steps do they propose to take to remove it? Are they
aware that it often results in the senior old Oudh and Rohilkund Rail-
way staff having to walk to attend to their duty and in the jumior old
East Indian Railway staff engaging conveyance ab Railway expense?
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Mr. P. R. Rau: Government are not aware that the alleged discri-
mination exists; but the rates of pay and conditions of service of the old
Oudh and Rohilkund Railway and old East Indian Rallway staff vary in

many respects and Government see no necessity to bring them into line
with each other.

GrANT o7 LEAVE WITHOUT PAY TO THE EasT [NDIAN Ramwway
NOK-WORKSHOP STAFF.

101. * Rai Bahadur Lala Brif Kishore: (a) Will Government please state
whether it is a fact that:

(i) the East Indian Railway non-workshop staft drawing less than
Rs. 20 per mensem and with service of three, tem, and
twenty years are entitled to 10, 15, and 20 days’ leave, on
average pay in one calendar year respectively, provided no
extra expenditure is involved; and

(ii) no relieving staff is provided, with the result that paid substi-
tutes are engaged against leave vacancies and the periods

_ of leave are treated as without pay?

(b) If the reply, to part (a) be in the affirmative, will Government be
pleased to state what steps they propose to take to remedy this state of
affairs?

Mr. P. B. Rau: (a) Under the new leave rules, to which presumably
the Honourable Member refers, the leave admissible to inferior servants
is not subject to the condition that no extra expenditure is involved.

(b) Does not arise.

UNSTARRED QUEETIONS AND ANSWERS.

RULES GOVERNING THE PROMOTION OF THE STAFF ON THE EasT INDIAN
RAILWAY.

30. Ral Bahadur Lala Brij Kishore: Will Government be pleased to
state what are the rules governing the promotion of the staff on the East
Indian Railway who bave been taken out of their proper line cither as 8
result of (i) economy campaign, (ii) reorganisation or (iii) selection in the
interest of work, and who have earned no promotion as a result of uhese
transfers, have shouldered extra responsibilities, and have as a result
been placed on posts where further promotion is blocked, while in their
own line they had an avenue of promotion to much higher posts cpen?

Mr. P. R. Rau: I have called for certain information and will lay 8
reply on ths table in due course.

LEAVE AND PENSION oF MILITARY KMPLOYEES INVALIDED DURING THE
GREAT WaR.

81. Mr. 8. @. Jog: Will Government be pleased to state whether it is
correct that copies of questions Nos. 591 to 598 and their replies by Govern-
ment in this House on the 4th September, 1988 at Simla, were sent to the
Coutroller of Military Pensions, Lahore, for information and necesssry

B in nccordance with those replies? If not, do Government propose
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to do so now? Are Government aware that the Controller, Military Pen-
sions, Lahore, has refused to act on copies received by him from other
sources ?

Mr. G. R. F. Tottenham: The attention of the Honourable Member is
invited to the reply to starred question No. 1263, which was laid on the
table on the 24th Jamuary, 1934. If he will let me have the particulars
of the cases he has in mind, the attention of the Controller of Military
Accounts and Pensions, Lahore, will be invited to them.

LeAvE AND PENsioN oF MILiTARY EMPLOYEES INVALIDED DURING THE
GREAT WaR.

+82. Mr. 8. @G. Jog: Do Government propose to issue instructions
to the Controller of Military Pensions, Lahore, to take up forthwith and
proceed expeditiously with such cases as are affected by Government
reply, dated the 4th September 1933, to question No. 592 as regards
individuals marked ‘‘D and E'’ in that question, that is, people retiring
on pay from Rs. 200 to Rs. 249 per mensem?

LEAVE AXD PENSION OF MILITARY EMPLOYEES INVALIDED DURING THE
GREAT WAaR,

83. Mr. 8. @. Jog: (a) With reference to their reply in Simla Session
on the 4th September, 1 to question No. 596, do Government propose
to enquire from the Controller, Military Pensions, Lahore, whether
the statement made in that question is entirely correct and whether that
has been the procedure and practice of the Controller, Military Pensions’
Office, in dealing with disability cases of the kind referred to?

(b) 1f the reply to part (a) is in the affirmative, will Government be
pleased to state whether the Controller, Military Pensions, Lahore, will
now act in such a manner as will ensure seniors in pay and grading
getting higher relative military ranks and higher rate of aggregate monthly
pension than their juniors in pay and grading?

Mr. G. R. F. Tottenham: (a) I have nothing to add to the reply
already given.

(b) If the Honourable Member will let me have the particulars of the
cases he has in mind, the attention of the Controller of Military Accounts
and Pensions, Lahore, will be invited to them.

DiSABILITY PENSION GRANTED TO NON-COMBATANTS.

34. Mr. 8. @G. Jog: Will Government kindly confirm whether or qot
combatants as well as non-combatants retiring on account of field service
disability or disease are exempt from the operation of three years average
of their salaries, and that their last rank or pay is only to be taken for
their average salary irrespective of the fact whether they have served or
not for three years in their last rank or grade agreeably to Army Instrue-
tion India No. B.-77, dated 17th April, 1928?

Mr. G. R. F. Tottenham: The attention of the Honourable Member
is invited to the answer I gave on the 27th November, 1983, to parts (b)
and (c) of starred question No. 1182.

—————

+For answer to this question, see auswer to question No. 81.



COMMITTEE ON PETITIONS.

Mr. President (The Honourable Sir Shanmukham Chetty): I have
to announce that under Standing Order 80(1) of the Legislative Assembly
Standing Orders, the following Honourable Members will form the Com-
“tnittee on Petitions:

Mr. K. C. Neogy,

Sir Hari Singh Gour,

Mr. T. R. Phookun, snd

M¢. Muhammad Yamin Khan.

According to the provisions of the same Standing Order, the Deputy
President wili be the Chairman of the Cemmittee.

FLECTION OF MEMBERS TO THE PUBLIC ACCOUNTS
COMMITTEE.

Mr. President (The Honourable 8ir Shanmukham Chetty): I have
to inform the House that the following Honourable Members have been
elected to the Committee on Public Accounts, namely:

Rao Bahadur M. C. Rajah,

Mr. T. N. Ramakrishna Reddi, *
Mr. J. Ramsay Scott,

Mr. 8. C. Mitra, *

Mr. Uppi Saheb Bahadur,

Kunwar Hajee Ismail Ali Khan,

Mr. B. Das, and

Captain 8her Muhammad Khan Gakhar.

RESOLUTION RE PROTECTION OF WORKERS AGAINST UN.
EMPLOYMENT AND REDUCTION OF WAGES.

Mr. President (The Honourable 8ir Shanmukham Chetty): The
House will now resume consideration of the following Resolution moved
by Mr. N. M. Joshi:

“That this Assembly recommends to the Governor (eneral in Council to take
immediate steps to protect the workers in the country against increasing unemploy-
ment and reduction of wages.” !

Mr. 8. O. Mitra (Chittagong and Rajshahi Divisions; Non-Muham-
madan Rursl): 8ir, I support the motion of my friend, Mr, Joshi, and
invite the Government to pay speeial attention to do something to
ameliorate the condition of the unemployed in India. To me, Bir; the
standard of a good Government is the extent to which the Government
have been able to settle the question of unemployment in the State. We
realise fully the difficulties of the Government in a vast country like Indis,
where it i8 & very complicated and big problem, but that is no resson
why the question should not be tackled. In every other country, there

( 544 )
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is 8 serious attempt, particularly in these days of depression, to solve
this question. Some of our representatives in International gatherings
may say that there is no unemployment question at all here in Indis,
but, Sir, you know that unemployment is a permanent question in this
country, and also under-employment. Then there is the other question
as well, namely, whether labour in India is getting its proper share, and
this question has been raised many a time by the Honourable the Mover
of this Resolution. 1 think that unless the national dividend in total
is increased, there cannot be any hope of getting a larger share for the
labour itself. So, even the question of reducing the hours of labour, if it
means less production or a lesser quantity in the total national dividend,
will ultimately redonnd to the loss of labour as well.

Bir, it has been said that the duty of a good Government is not only
to balance their budget by putting as high a tax as possible on the people
of the country, but to do something for the poorer people in the shape
of unemployment insurance and other similar amenities. And it is parti-
cularly binding on an alien Government to rule people in such a way
that there may be peace and contentment. I do not agree with the theory
that British rule in India was established merely by force and fraud.
Certainly a country cannot be won, nor kept for a long time under any-
body's rule, by force and fraud alone. I believe the earlier statesmen
of Great Britain were more anxious to satisfy the real necessities of the
people, and the discontent that now prevails is more or less a necessary
corollary of the poverty and distress due to the economic condition in this
country. Every one knows that England is perhaps bne of the richest
countries, if not the richest in the world, while India, though in the same
Empire, is the poorest. Bo, at least for the sake of the good name of
the | British Government themselves, it is necessary that they should look
to this question of unemployment from the point of view of higher states-
manship. The question was many a time left to be settled by the
Provincial Governments. Certainly it is the primary duty of the Local
Governments to tackle this problem. But you know, Sir, in India large
items of revenues are ear-marked for the Central Government. Speaking
for myv Province of Benzal, I can say that, vear after year, the Bengal
Budget undergoes a deficit of two crores and more. Therefore, a province
like Bengal cannot be expected to take up this problem seriously, parti-
cularly as it is also an all-India question. The Government of Inflm
should at least initiate the steps to see that this unemployment question
mav be propetly dealt with as they do in some of the subjects like agri-
culture and co-operation for the benefit of all the Provinces.

In this Resolution there is 8 part where Mr. Joshi emphasises the
question about reduction of wages. This question applies also to some
of the Government Departments. The Government of India in the Rail-
way Department is & very large 'employex. Unfortunately I ﬁpd the
Honourable Member in charge of Railways is absent. I know particularly
in connection with the railway presses that there has been a large reduc-
tion both in the wages and in the staff and the chief complaint is that it
is the manual labourers who have been largely retrenched and not the super-
vising and the other higher staff that monopolise the largest s}}are qf the
labour budget. At least so far as Government are concerned in this big
Department, where they are employers, they can give effect to the sugges-
tions of mv Honourable friend, Mr. Joshi, in not reducing the wages in

any way. With these words, 1 support the motion.
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H. B. Olayton (Bombsy: Nominated Officil): I rise to make a
!ewxx::;me.rks on the Résolution moved by my Honourable friend, Mr.
Joshi. I do so, Sir, with very considerable diffidence as this i« the firs
occasion on which I have had the honour to address this Honourable
House and also, Sir, another reason for my diffidence is thkat t'he !sof.A
have been so very clearly and concisely stated by other speakers, parti-
cularly by the Honourable the Finance Member, that there really remains
very little to be said on the subject. important as it is. I must, there-
fore, confine myself to supplementing and emphasising several of the
‘points which have been made by previous speakers. I have, }}oweyer,
rather a personal reason in rising on this occasion as 1 may claim, if 1
may so phrase it, to have been the mid-wife on the occasion of my Hon-
ourable friend, Mr. Joshi's political birth. The north of the Bombay
Island was in labour and Mr. Joshi appeared as its representative and I
was fortunate enough to secure his nominatior by the Government of
Bombay to the Bombay Municipal Corporation, I am afraid I cannot
remember exactly how many vears ago it wes. Since then, my Hon-
ourable friend, Mr. Joshi, has proved a verv promising and lusty child
and although I think that like other children some times hc rather eries
“for the moon, yet I have marked with great pleasure the progress of his
political career and I yield to no one, not even to my Honourahle friend,
Mr. Ranga Iyer, in my admiration for the capacity with which Mr. Joshi
represents a certain class, I say deliberately a certain class, of the labour
interests of India, not only in this Honourable House but alsn, if neces-
sary, in Moscow, Geneva, Kamatschatka, the United States cf America
and, T daresay, lots of other places. 8ir, with his other friends in this
House, I shared the pleasure of seeing him vesterday selected by you, Sir,
to occupy vour exalted position and direct the deliberations of this House.
(Hear, hear.) But, although I have this great admiration for Mr, Joshi,
I n:mst confess that on occasions, and this is one of them, T do nob
entirely see eye to eye with him. He reminds me rather of the story of
the boot-maker in Paris who for business purposes considered and was
always advertising the fact that there was ‘‘nothing like leather’’. Now,
l'ea.ther is 8 very good substance, but there are certain oceasions on which
it is not the right substance to employ. Bimilarly, labour has its claims and
they are generally recognised, but in certain circumstances it appesrs to
me that the claims of labour can be pressed under conditions where such
pressure is entirely unjustified and I believe that this is one of those
occasions. Mr. Joshi in his Resolution has used the phrase, ‘‘the workers
of the country”’, and he tried to make it a comprehensive Resolution by the
use of that phrase. Tn his speech he even tried to include the agricultural
workers, that is to say, he referred to agriculture by saying that agricul-
ture i8 not now u paying proposition, that the wages of the certain agricul-
tural labourers had been reduced and that unemployment existed in
agriculture by reason of the fact that a large number of agricultural

workers were employed only for a certain portion of the year and not for
the whole year. '

Now, as I say, T have a great admiration for Mr. Joshi and 1 b'elieve
bim to be an expert in various matters. But I do not believe him to
be an agricultural expert, nor do T believe thac his knowledge is as gread
possibly as, T hardly venture to say my own, but that of many Honour:
able Members of this House, where agriculture is concerned.” I rather
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fancy that to Mr. Joshi a plough is a constellation in the sky or pos-
sibly failure to pass an examination rather tkan a wooden instrument to
which bullocks have to be yoked in order to turn over the goil to sow
the seed. I may, however, be wrong in this and Mr, Joshi may in his
own village be in the habit of driving a plough as well as anybody else.
But I do not think that he can claim really to represent the agricultural
workers. I am quite aware that the agricultural workers are at present
go unorganised that they have no official representatives in spite of the
large number of agrarian Members in the various Assemblies. At the
same time, it will, T think, be admitted that when Mr. Joshi contends
that there is agricultural unemployment by reason of the fact that s
vast number of the agriculturists of India do not work for more than
half t?\e vear, he is labouring under a fallacy. Surely evervbody who is
'acqua.mte'd with agricultural conditions in Indis knows that from time
Immemorial it is the tradition and custom of the agriculturist, i.e., the
cultwator: of unirrigated lands, to work only for a short pericd in the
vear. Hig land and his conditions of operation allow nothing else so tha$
he has during a large portion cf each vear leirure time in which he can
attend marriages, go on pilgrimages or take up such other occupations to
his hg:xrt-‘s ccntent. Now, Sir, that is a permanent condition of cultiva-
tion in India, and to no appreciable extent has it been exaggerated by
the present state of affairs which, as Mr. Joshi himself admits, is due
rather to a general world depression than to anything else.

Now, 8ir, severnl Honourable Members whc have spoken before me
have pointed out that the problem is an agricultural and pot an indus-
trial problem. I took the trouble to look at the Census returns for
1981, and I think the figures will interest the House. I take the figures
for thc whole of India including the States, though the figures for
British India would produce exactly the same effect. I am quoting from
page 206 of the Imperial Tables of the Census of India, 1981. The total
number of wage-earners in India is given at 168 million, men and
women. The rumber employed on agricvlture and kindred pursuite
is 110 million, or about 70 per cent. You see at once the predominating
influence of agriculture. The aumber of textile workers is just aboub
the insignificant percentage that the Government of Indis give us on
this paper,—otherwise 4} million or something like three per cent. only.
I quote these figures to show how insignificant the number of textile
workers is. Even if you took the whole number given as employed in
trade and industry, it would be insignificant ss compared with that earn-
ing its living from agriculture. As an example I note,—this is rather
curious,—that those employed on industries connected with the toilet
number as many as the textile workers;, that is, about four million; and
among them barbers and dhobies run to the rather large figure of 2} million.
I do not think Mr. Joehi holds anv brief from anv institute of barbers
or dhobies, nor probably are they represented in this House. But there
are enormous interests which Mr. Joshi does pot, I think, claim to repre-
sent. On the other hand, the number emplcyed in trade i3 given as
over nine million, whereas the numbers employed in the public services
Including the army. the police, the Government services, and the muni-
cipal and local board services, is the insignificant number of twc million,
I think, Sir, that these figures are interesting as showing conclusively
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that the problem which faces us is an agvicultural ome and not an in-
dustrial one. If the agricultural difficulties can once be molved, the
other difficulties will immediately resolve themselves.

Now, I am far from suggesting that the unemployment of which
Mr. Joshi speaks is exaggerated. e know that it exists; all of us
meet with the problem every day and it is undoubtedly serious, not only
m the textile tiade to which Mr. Josh: has sprcifically referred, hut also
and particularly among the elerical classes where possibly the pinch is in
& way more severe as it is probably less advertised. But the point is
that the degree of unemploymont is clearly such that it is insignificant
when compared with the state of affairs which exists in other oivilised
countries, England, America or almost any other country in FEurope.
Now, Mr. Joshi has said that the workers are busy sharing one arother’s
burdens and supporting one another from what they can earn. I believe
this to be correct and indeed I have often admired the fortitude and the
generosity witk which various families or relations or friends.—mainly
Hindu, I must say, although the Hindu familv system has been blamed
in this connection,—support one another, those who have means pro-
viding for those who have not and thereby certainly performing a great
service to Government who otherwise, as in other countries, would un-
doubtedly have to find means 10 support the indigent workers. But this
is a peculiar feature of this country and a feature for which we have got
to be grateful

Mr. President (The Honcarable Sir Shanmukham Chettv): The Hon-
ourable Member must conclude soon.

Mr. H. B Olayton: M: Joshi has referred to the present state of
affairs as a famine. The famines to which we are used in India are
famines characterised by failure of crops and high prices. The present
state of affairs is no such thing. On the other hand, the prices are very
low and that makes the whole difference; so much so that I think it can
he shown—and I wae hoping to be able to show it—that in certain cases
the waoe earning classes have actually benefited by the present cireum-
stances, that is, they are better off than they were two years ago. In
support of this, I should just like to read an extract from page 268 of
the Bombay Labour Gazette of December. It is rather interesting nas
roming from the World Economic Survey of the League of Nations at
Geneva, a publication with which Mr. Joshi must undoubtedly be familiar.
Tt runs as follows:

‘“While the fall in i im im nt
fact, the mai:tenanre ol‘sg;r:l?n':l ::g: smtmi.vmigh m'::;:ltnmo
importance attached hy the wage-earners to the maintenance of hardly won nominal

standards. [t is significant that despite the overwhelming nature of the depression
and its costs, money rates of wages in most countries have not fallen as fast as the
cost of living. . . ...

But index numbers of real wages, compiled by correcting the nominal wage rates
given above for changes in the cost of living, thow such a general tendency to rise that
there can be little douht that most wage-earners in constant ful] time employment at
standard rates are, except for the loss of supplementary earnings such as overtime, in &
much better position than in 1929.”

Now, T maintain that that is the present position in India: the wage-
earner, if he is in employment, in spite of such reduction as has occurred
in his wages, if they are received in cash, is actually in a much better
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position than he was two or three years ago, and the suggestion of Mr.
Joshi that those wage-earners are now to be specially protected to the
detriment of the most important chgs in India, the agricultural class,
for that is what it amounts to—is, in my opinion, undoubtedly improper.
There is no reason why the agricultural classes, who in any circumstances
bear the main burden of any crisis of trouble, economic or otherwise in
India, should be penalised for the benefit of the comparatively insigni-
ficant industrial classes. That is what Mr. Joshi’s Resolution, although

it may not nominally purport to do 8o, would actually mean, and, there
fore, Sir, 1 most heartily oppose it. .

Mr. G. Morgan (Bengal : European): Sir, the Resolution moved by my
Honourable friend, Mr. Joshi, is in such wide terms that it is very
ditficult not to oppose it. I do not oppose the underlying idea he has got
in his Resolution; but so far, with the exception of my Honourable friend,
Mr. Mitra, no one has definitely stated where the unemployment is or to
what extent it is. Mr. Joshi’s Resolution, as far as I can see, includes
everybody in the country: he says ‘‘workers in the country’’.

The last speaker, the Honourakle Mr. Clayton, has, I am glad t&ay.
focussed the whole subject. He says that the agriculturists of the
country must not be penalised for the sske of the industrial worker. One
has always lmown that the percentage of the workers, especially in
textile and industrial concerns, is a very small one, compared to the total
workers of the country including agricultural workers—I think my Hon-
ourable friend, Mr. Clayton, said three per cent; and I am very glad
indeed that he has brought out this point, because, when labour questions
are being discussed on the floor of this House and in committees, it
always seems as if the industrial worker predominates in proportion to the
total workers of this country. Mr. Mitra said that he was often told that
there was no unemployment in this country. So far as I have heard on
the tloor of this House during this debate, I have not been able to obtain
any definite figures about the actual unemployment in this country. There
is no doubt, there is some unemployment in certain fagtories, and so on;
but my friend, Mr. Joshi, has not, if I remember correctly, definitely
stated where the Government can take definite steps to relieve unemploy-
ment. It is a very vague thing to say that the Government must do this,
must do that and must do something else; but unless there is some
definite proposal put before the Government in moving a Resolution of
this description, it is not easy for us to discuss the actual proposition. So
far as labour in the industries that my Honourable friend, Mr. Joshi,
represents herc is concerned, I do not think he can accuse the Govern-
ment of India of not having moved to look after the interests of that
labour: in fact some of ug think that Government are moving a little bit
too fast; but I would very much like to know what particular class of
labourer or worker Mr. Joshi refers to in his Resolution. My Honourable
friend, Mr. Mitra, referred to one class, namely, the railway staff which
is under Government control, and suggested that Government might take
action in that particular line to prevent any reduction of wages. That
is one point. But, beyond that; I should like to know in what way my
Honourable friend, Mr. Joshi, would suggest that Government should
take steps to relieve what he calls unemployment generally.

Now, if we include under the heading of workers all the people who
work in this country, irrespective of what their work is, we come to a
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clags of youngmen in this country who certainly, owing to the present
system of education, are being turned out into the world with very little
chance of employment at all, and I do not know what my friend, Mr.
Joshi, if 1 am right in assuming that he includes that class under the
heading workers, would do in a matter of that description. I noticed in
the Press this morning—with your permission I shall read it out—a ques-
tion which was asked in the House of Commons:

“8ir William Davidson suggested limiting the number of Indians taking University
course in view of the number of graduates who had no chance of obtaining suitable
employment. Sir Samuel Hoare pointed out that it was for the authorities of such
Indian Universities. and not the Government, to decide whether such step should be
imposed. Bir Ssmuel Hoare doubted if it would serve a useful purpose.”

1 do not agree with Sir Samuel Hoare’s last remark. I should like to
ask my friend, Mr. Joshi, if he includes that cluss in his Resolution or
he only includes the actusl labouring class.

My Honourable friend, Mr. Mitra, said that it is really a matter for
the al Governments, but some of the Local Governments say that
thef” have no money and that they could do nothing und, therefore, the
Government of India should take steps, but there is no suggestion from
my friend as to what steps the Government of India should take. My
friend also said that labour was not getting its proper share. I do not
quite understand what my friend means by giving them a ?mper share.
1f he means that there are more unemployed in the industrial labour than
anywhere else, then I should like to have facts and figures. My friend,
Mr. Clayton, dealt very fully with the actual position as regards un-
employment, and in putting forward the position of the agricultural
worker, he pointed out thut it is a permanent condition in India in agri-
culture that it must be more or lesgs a part time work, but I think my
Honourable friend said that the permanent condition was not exaggerated
by the present state of affairs owing to the world economic depression.
Although T am in favour of the protection of industrial workers as a
whole, I would suggest that my le friend should change the
word ‘‘workers’’ to ‘‘labourers’’ in this country and give some definite
constructive proposal to the Government of India as to how they should
tackle the problem. As the Resolution stands at present, 8ir, T am
afraid, 1 cannot support it. |

Mr. T. N. Ramakrishna Reddi (Madras ceded Districta and Chittoor:
Non-Mubammadan Rural): Sir, I have grest pleasure in supporting the
Resolution moved by my friend, Mr. Joshi. The unemployment problem
is a very big problem that is looming large in the world, and it is more
so in India, and hence we on this side are beholden to Mr. Joshi for
bringing this problem to the attention of this House.

Bir, I was a little distressed when I heard my friend, the Finance
Member, say that the sufferings of other countries in regard to industrial
unemployment were more terrible while those sufferings were
comparatively less in India. There might be truth in what he said if it
referred only to the unemployment of industrial workers, but the Resolu-
tion is not so narrowly worded. The Resolution refers to workers,—they
may be industrial workers, agricultural workers or any ' other class of
workers, and the Resolution refers generally to unewmployment in this
country. ' In order to illustrate hig point, the Finance Member referred to
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two or three industries, namely, the textile industry, the steel .protection
industry and the sugar industry. He proved by means of statistics that
while unemployment has dwindled in recent years in Indis, unemploy-
ment has incressed in other countries. If we take only these three
industries, he may be correct, because the textile industry, the steel
industry and the sugar industry have got very good protection, and under
the mgis of that protection these industries are thriving and giving some
employment to the unemployed. But, when compared to other
countries, the employment afforded here is practically nothing. Sir, it
must be remembered that western countries developed industrially to a
great extent and they had their hey days, whereas India has begun to
develop her industries only very recently, comparatively speaking, hence
the comparison is not of much use in considering this problem. I am
also beholden to my friend, Mr, Clayton, for pointing out that industrial
employment is quite disproportionate to agricultural employment in
India. According to him, it is only about three per cent. of the total
employment. So we are not much concerned with the industrial employ-
ment or unemployment. We are concerned with the general unemploy-
ment that prevails in this country.

Then, my friend. Mr. Morgan, also stated that he could not say there
was unemployment in this country. Those who have got eyves to see can
very easily see the appalling extent to which unemployment exists in the
country. lf in western countries unemployment goes to the figure of
one million, then at once there will be any amount of agitation, any
amount of commotion by the unemployed people, there will be marches
organized by the unemployed to the very door of the Parliament and then
they will demand that there should be more employment. Governments
tumble down if they do not provide sufficient employment, but in India
the case is quite different. In India we have become callous to their
position. It is not by hundreds, it is by millions that we can count the
unemployed. Various estimates have been made of the number of un-
employed in India. The estimate of Sir M. Visweswaraiya is that nearly
40 millions of people—I beg to be corrected by Mr. N. M. Joshi—get
only one meal per day.

An Honourable Member: Sir William Hunter.

Mr. T. N. Ramakrishna Reddi: I am taking the very latest opinion
expressed on this subject and that is Sir M. Visweswaraiya. What is one
million in the United Kingdom or three millions in the United States
compared to the 40 millions of people of this country who go with only one
meal a day! Hence we can easily 1magine the magnitude of the pr?bleql
that is before us. The Honourable the Finance Member has stated in his
speech that he is prepared to consider any su_ggestions that may be made
and that they would engage the serious attention of the .G'ovemme.nt. The
Government have very many and weighty responsibilitics to discharge.
They have got to look to the external security and also the internal peace
and prosperity of the country. They have got to see that their budgets are
balanced. They have got to see that the taxes levied are not very high
and, at the same time, that the budgets are _balanced. But the most
hnp.ort.ant duty which any Government responsible to the people should

i i f the people is
disch is to that the poverty and indebtedness o peop.
T;:no:;ge e:;d al::e that the unemployment problem is solved.
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arious schemes have been proposed by the Honourable Mem w
have preceded me. Mr. Joshi ll:acp;roposzd the extended openinge(:: rali'l?
ways by the Btate, irrigation works, works of laying out roads, canals,
bridges, and so on. My Honourable friend, Mr. Morgan, said thst no
definite scheme has been proposed, but he will find that, in the speaches
made by Mr. Joshi and by the Becretary of his own Party, Mr. James,
various schemes have been proposed. Coming from a rural tract, knowing
the. conditions of the agricultural labourers and the conditions inh the
rural parts, I also venture to make . one concrete suggestion which I,
hope that the Honoursble Member for Industries and Labour will take
note of; I mean the development of rural communications and rural
drinking water supply. Now, Bir, the Government of India, on the
recommendation of Mr. Jayakar's Committee, are levying a duty of
two annas per gallon of petrol which is earmarked for the development of
roads, of which the Imperial Government will keep about 10 per cent.
and distribute the balance to the various Provincial Governments in pro-
portion to the consumption of petrol in each province. From the Kirkness-
Mitchell report we find that the Imperial Government as well as the Pro-
vincial Governments are deriving, by means of various taxes and license
fees from petrol, from automobiles, from auxiliaries, and others, a sum of
nearly eight crores of which the Imperial Government will keep about Rs.
four crores and give to the various Provincial Governments shout Rs. three
crores and 40 lakhs. And from this petrol tax, as I have said, they get
about one crores of rupees of which, after retaining for themselves ten per
cent., they will distribute the balance to the various Provinces. Though
this revenue is earmarked for the development of roads, in actual practice we
find that this petrol tax is given to the provinces for the purpose of con-
structing bridges alone in the main trunk roads and not even on the village
roads. Hence it is only very few people, very few skilled labourers that
are benefited by this petrol tax. The rural people are not much benefited,
because the amount is spent only on the main trunk roads. I would suggest
to the Honourable Member for Industries and Labour thst this amount
should be earmarked for the development of rural communications and
not for the construction of bridges alone. Sir, there are very many im-
portant villages, thriving villages in my Presidency, and I hope in other
Presidencies also, which have not been directly connected to any important
trunk roads and which cannot boast of having a good road at all. 8o the
agricultural produce does not find very markets and the agriculturists
are not getting proper price for their produce. Therefore, it is & crying need
that all the important villages shoul(f be linked to main roads. )
During the last Session, the Government got through the Railway
(Amendment) Act empowering the Railways to open motor bus service
in order to compete with private bus service. At that time I stressed the
fact that, if Government had developed village rursl communications, they
would not have felt this difficulty. It is because there are no good roads
that the private bus owners have to ply their buses along roads which run
generally parallel to railway lines, and, if only they had developed these
rural communications, they would not have felt this difficulty; there vsjould
not have been 80 much loss of revenue to Government, because these private
bus owners would ply buses to those interiér vi sand bring more
passengers and more goods to the railways. That is I strees upon the
necessity of developing rural communications. B80-I would earnestly rsqﬂﬂtﬁ
my Honourable friend to_direct Local Governments to spend the amount,
they get from these petrol duties, on‘the devebdpment of only rusal °°1;’?.
munications. In that way he would be doing & very great service to t
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eountry and he, at the same time, would be providing labour for many
unemployed persons. That is one concrete suggestion that I would like
to make for the consideration of the Government. 8ir, there sre other
voncrete proposals and, I am sure, that other Members will propose them
-und, with these words, I have great pleasure in supporting this motion
"before the House.

Mr. Abdul Matin Ohaudhury (Assam: Muhammadan): I rise to say a
few words in support of the Resolution of my friend, Mr. Joshi,
and 1 want to refer particularly to only one aspect of it, I
mean the question of wages. It is not unnatural for Honourable Members
to be carried away by the assumption that, because there is depression in
the country, because prices have fallen, therefore, the obvious course for
ithe employer is to reduce wages in order that he may exist and face com-
petition from outside. This is a plausible argument, but there are certain
-other aspects of it which I want to place before the House.

I think I shall be repeating only a truism when I say that the helpless
economic position of the workers should be protected from exploitation. It
is necessary to safeguard that the commodity that he has got to sell, that
‘is Inbour, he should not be compelled to sell for starvation wages and that
;he should be assured of a reasonable standard of life. By a reasonable
standard of life, I mean that he should be able to maintain himself and his
family, provide for the education of his children, the marriage of his girls
‘and to provide for his old age, sickness and other accidents. Wages in
India, a8 you all know, are admittedly low, and, owing to this economic
depression snd unemployment, the burden of the worker has been further
increased by the necessity of maintaining the unemployed members of his
family. My Honourable friend, Mr. Clayton, admits that. He pays a tri-
bute to the fortitude and the sacrifice with which the worker is carrying
on and, I am surprised, that still he says that his economic position is
better, because there has been an increase in real wages. It is a bold state-
ment to make that, in spite of the reduction of wages, there has been an
increase in the real wages and, even if we admit that there has been an
increase, it has been more than compensated by the sdditional burden that
the worker is called upon to bear in maintaining the unemployed members
of his family. In India, the worker earns in normal times very little more
than is necessary for his bare existence. As it is, it needs improvement,
but, taking advantage of this plea of depression, the employers are busy
making drastic cuts in wages and heedless of its effect upon the family
budget of the worker and in lowering his standard of life. In Bombay and
Ahmedabad, the Presidency from which Mr. Clayton comes, the mill-
-owners have reduced the wages of the worker by 25 per cent. In explsna-
tion of that, we are referred usually to the depression and to the fu}l in
prices and to competition from Japan and Great Bntau:. It is, t»he:iret;)rg,
pertinent to inquire whether Great Britain and Japan have reduced their
wages to the same extent as the Indian employers have done. -

h , Director of the International Labour Office at Geneva,
in ;\,f: 'v?r;tgeg;ng]aoble lreporﬁ for the year 1-933, has given 1_nterestmg ﬁgtu}-:s
with regard to the index number of nominsl wages in different countries
taking fhe vear 1927 as the basic ye-ar. From thal you find that Grea;
Britain reduced its wages only tl>y ﬁvehpergizneb-tgﬂgfen i];t:x:: d:fc efefgciig
per cent., but the Indian employer has _ vy

wish the House to realise the effect of the

.;':808 by 25 rzgr ‘;?nt”inu:l!?e Iwages of o worker Who in normal times earns

per cent. uetion ; d. this, in spite of the fact that
‘barely enough for his own maintenance, and, B3, P £

12 Noox.
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the Swadeshi movement has given a great impetus to the protected indus-
‘tries.

There is another aspect of this wage reduction to which I want to make
a reference. The wage bill constitutes s very important element in the
cost of production, but T think it is necessary to remember that it is not
the only factor. Though it is difficult to generalise, because the conditions
vary from industry to industry, it has becn estimated that on an wyverage
‘the cost of labour may be put at 30 per cent. of the cost of production and,
‘if this is so, when circumstances force the employer to economise, he should
look to other avenues for retrenchment rather than meke drastic cuts in
the wages of the werker, with all the suffering that it involves. If these
millowners of Ahmedabud had tauken other steps to reorgunise their industry
and put it on ‘s sound basis, they need not have resorted to the wage cut.
In this connection I would refer you to the speech of His Excellency Sir
Frederick Sykes delivered to the Millowners’ Association of Bowbay in:
November last. This is what he said: .

*As you koow, 1 and my Government have always done our best to promote your
interests and to support your snggestions; but I am not sure that there is not perhaps.
» tendency to rd{ too much on tarifs and not enough on self-help. Seven years ago
the Noyce Committee pointed out defects in organisation and management, all of which
have not yet been put right. Then the Fawcett Committee and the Whitley Com-
mission made recommendations in other directions—recommendations which, to some
extent, depended spon prosperity, but some of which involve no expenditure and yet
they have not been adopted. I would only :ay in this connection that we cannot rely
for ever on Protection, and we cannot expect the consumer to continue paying higher
prices than those which would obtain in an open market. The consumer too is mot
unlikely to view with some concern cuts in wages and any forcing down of the
standard of life of the worker.”

That is the view of the Governor of Bombay with regard to the reduction
of wages in Bombay and Ahmedabad. This wage cut is not necessarily
o remedy for the industrial depression and this has heen amply proved by
the greut experiment that President Roosevelt is carrying on in America.
He did not accept a wage cut for his recovery plan. He adopted the bold
und audacious scheme of reducing hours of work and, at the same time,
increasing the wages. The result is that a large number of the unemployed
have been absorbed in industry and it has increased the purchasing power
of the workers and thus created a spirit of confidence in the country, and
America is looking forward with confidence to a quick resovery from indus-
trial depression; but what have our industralists done when faced with s.
similar situation. They could find no other way but to starve the workers
to meet the situation and Government stood aside as a disinterested specta-
tor in this unequal contest between organised industry and unorganised
labour. I weleome Mr. Joshi’s Resolution, because it is a timely reminder
to the Government that they too have a duty to perform in this connection.

Now, my friend, Mr. Morgan, asked, why did not Mr. Joshi make
specific recommendations and specific suggestions with regard to the solu-
tion of the problem? I would remind him, 8ir, of Parnell’s dictum that
it is the business of a private Member to show that a demand exists and
it is the business of the Government to formulate schemes for meeting that
demand. 8ir, I support the motion.

Sir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madsn): Sir, if 1 intervene in this debate, it is because I feol that the
Honourable Members who have spoken:om this subject have dealt with
the question =8 if the question of umemployment weve one which. admitted
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of a ready-made solution. To me, the question of unemployment in this
country is a very large question, based upon many factors,—first of all.
upon the appallingly increased birth-rate in this country, with the result
that during the last ten years the population of this country has gone up
by no less than 80 million souls, and Indin at the present moment is
sccounted us the most populous country on the surface of the globe. The
seeond question is the question about agricultural and industrial workers.
I wus reading the other day = book written by S8ir Theodore Morrison
on the subject of economics and he has tabulated the results of his inquiry

.in which he tires to show that the agricultural industrv all over the world
.is never a paying industry. He gives the example of several agricultural
countries of Europe and points out that agriculture is at no time a profit-
able investment, and in India particularty, where, on account of climate
and soil and the ignorance of agricultural workers, it is, impossible for agri-
culture to become a self-supporting and a paying industry. The Govern-
ment might help agriculture by promoting schemes for industrializing
agriculture everywhere, and that is the line of advance which I should
Le prepared to recommend to the Governinent. But it has its limitations.

Turning now to Mr. Joshi’s Resolution, if I may be permitted to sum-
marize it in two words, all he wants is work for the workers and more
wages for them. Now, as regards the work for the workers, leaving out
the agricultural worker and confining ourselves to the industrial worker,
Mr. Joshi wants work for them. Now, who is to provide work for them ?
The work has to be found for the workers by the employers, that is to
say, by the factory owners and the textile owners and other industrialists
»f this country. Now, if they were to give work for the workers and give
them no reduction of wages, how long will they last? They must be
able to sell their goods at a reasonable profit in the market: and if they
were to produce goods which they could not sell, then their own factories
would very soon be silenced. Therefore, the question depends not so much
upon any pious expression of view that work must be found for workers
und that their wages should not be reduced as upon the large fact as to
how we are to deal with the question of the industrial depression in this
sountry. Now, the industrial depression in England as well as in other
countries has been dealt with to a certain extent by the Government, and
" we may take a leaf out of the book of the English parliamentarians, we
may be able to find some means for the purpose of improving the lot of
industrialists in this countrv. The present National Government is a
wholehearted protectionist. The Board of Trade keeps an eye upon all
the industries of the world and, as soon as it finds that the home indus-
‘ries suffer in competition with foreign industries, a heavy, and at times
prohibitive, import duty is levied upon their imports.

Mr. G. Morgan: What is India doing?

Sir Harl Singh Gour: My Honourable friend, Mr. Morgan, asks, what
is India doing? India is doing that to a certuin extent, and what we want
the Government to do is to follow the same line for the purpose of protect-
ing all the existing and nascent industries. ln Japan, which is threating
the industrial life of the whole world, the industries are in a flourishing
condition due to four facts. I am giving you these four facts, becuise a
very responsible deputation was sent out to Japan a few months ugo by
the Manchester Chamber of Commerce to report on the textile industries
of that country and they returned with a report which is.available to the
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public and in which they stated these four facts as heing responsible for
the tlourishing condition of the Japanese textile industry. The first was
ruthless rationalisation of the industries. The second was the scrapping
of all obsolete and out-of-date machinery and the employment of the latest
automatic looms. The third was the elimination of intermediate profita
such as those made by the cotton buyers, the cotton sellers,
the cotton brokers and the banks and there is a complete co-operative
buying and co-operative selling. The fourth and the last thing is the
protecting hand of the State. Now, this requires n few words of explana-
tion. The condition of the textile industry in Japan, so long as it is
flourishing, remains entirely independent of any State control, but the
moment there is any mismanagement, or the State finds that the industry
requires help from the State, the State immediately steps in and gives
it a guiding hand and so places it once more upon the highroad to making
a reasonable profit. These are the four principal causes which have con-
tributed to the pre-eminence of Japanese industrial life and which makes
Japanese goods such a serious menace to the markets of the world. Now,
if we were to follow the example of the successful industrial countries,
we would begin at the beginning in this country. We would establish a
Central Board of Trade and Industrial Control, and, secondly, we would
do what we will have to do sooner or later, namely, cstablish a Central
Board of Education. My friend, Mr. Morgan, read out to us a question
put in the House of Commons and the reply given by the Secretary of
State. 8ir, if the question of unemployment—industrial, edueational and
clerical or otherwise—is at all to be solved in this country, it will be only
solved by the co-operation of these two Boards. One to give a new impetus
to industrial and general education und, second, a measure of control
exercised by the Board over the industries of this country.

Now, as regards the question of education, I do not wish to detain
this House very long, but the fact remains that ever since the establishment
of the University of Calcutta, modelled upon the University of London,
the University education in this country has been entirely a bookish and a
clerical one. What we really want is to give a new kind of education to
the students in this country, so that they might be better equipped for
taking their proper share in the growing industrial life of the country.
That is the first thing we want. Now, the independence of the various
Universities in this country and the placing of them under the I.cal
Governments places the Central Government under a serious hundicap,
and what we do suggest is that the Government of India should take time
by the forelock and in consultation with the Universities and the Provinces
immediately institute a Central Board of Education and that the Ceuntral
Board of Education should go into the whole question of education in this
country and establish such Universities as are necessary for the purpose
of developing not only the industries, but developing true scholarship in
this country. I, therefore, submit that what we really want is a new
cducational outlook and in this the Government of India can give us n
helping hand. Secondly, what we want is a Central Board of Trade and
Tndustries and we must, in dealing with this question, take into considera-
tion the fact that industries in this country do uot receive that amount
of technical assistance from the State which the industries in other coun-
tries do. Only the other day, the British Government have hypothecated
the revenues of the United Kingdom to the extent of many million pounds
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for the purpose of producing petrol from coal by the process of hydrogena-
tion, and the electrification of the United Kingdom, which is also a fait
accompli was achieved with the help of the National Government, Now,
what we really want in this country is assistance from the Central Govern-
ment in the matter of the development of the industries of this country,
and not merely the giving of two per cent. here or 20 per cent. there by
way of protection. What we want is a strong lead, a bold lead, for the
vurpose of placing the industries of this country upon a sure and lasting
footing. Sir, pioneer work has to be done and it must be done by the
State. In all countries pioneer work is done by the State, and it is in
this respect that I think that the Central Government can help us a great
deal in the direction of giving us right education and right lead in the
matter of our industries. If Mr. Joshi’s Resolution is taken in this sense,
then I am sure there will be hardly anybody in this House who would
_quarrel with it. If, on the other hand, Mr. Joshi’s Resolution possesses
that narrow view, namely, that never mind the country, never mind the
industrialists, never mind the industries, what I want is a square meal
at your cost and what I want is work also at your cost, and, so far as you
are concerned, I do not care one jot what happens to you; you may pawn
your wife and children, but you must feed the worker. 1 am sure, Mr.
Joshi does not take that view, but it is certainly the view of some Trade
Unions in this country and elsewhere, and I do not think there will be
many in this House who would support this view. If, on the other hand,
Mr. Joshi is pointing his finger to a great blot in our national life, to which
| have adverted, then I am sure everybody on this side of the House
would support his motion.

Ral Bahadur Lala Brij Kishore (Lucknow Division: Non-Muham-
madan Rural): Sir, I wish to move my second amendment which runs as
follows:

“That after the word ‘workers’ the following be inserted :
‘of all classes including the agricultural, industrial and the educated’.”

The intention of the amendment is to extend the scope of the Resolu-
tion. Mr. Joshi in his Resolution wants to protect the rights of the
workers only, being indifferent to others who would include the agricul-
turists who ure more than 75 per cent. in the country and who remain
unemployed for about four or five months in the vear and sometimes the
whole year due to scarcity of rains.

Sir, the problem of unemployment is one which, I know, has been
exercising the minds of all sections, not only of non-officials, but also
of the official sections. It has also been receiving attention of all classes
of people inside and outside the House. Once we started associations
for the purpose of sending people to foreign lands to learn special indus-
tries and technical pursuits. We spent a lot of moneyv on them, and
when they all returned, we hed the additional problem of not being able
to find employment for them. 8Sir, the agriculturists are the greatest
sufferers in this matter and they deserve our full sympathv. Both in the
cities and villages there are a larger number of men and women who can
find no work. They could be given work if co-operative associations could
be started. Centres for training in small industries could be established
and their produces sold in the market. I am sure, Sir, this would
murkedly affect the economic well-being of the people. There is a large
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number of widows and other belpless women ‘and children who are‘actuglly

ing. The well-being of the industrial labourer is no doubt im-
portant, but still more important is the employment of those who have
not any means of livelihood. Those who are unable to work, for them
widow homes and orphan houses can be opened by the Government and
by public subscriptions. 1f eco-operative societies and agricultural banks
in large numbers be estublished, I am sure, thousands of people will be
benefited by them. The Honourable the ¥inance Member very rightly
said in his reply to Mr. Joshi's Resolution that the real problem was not
so much industrial unemployment, as the lack of purchasing power of
the masses a8 s whole. Indin is primarily an agricultural country.
About three-fourths of the population are maintained directly by land
and ten per cent. indirectly by land, and hence any Resolution which
disregards the interests of the agriculturnl maeses cannot be said to be
useful to the masses. It mayv be useful to a few industrialists, but not
to the gencral population. Go to the root of the causes which produce
the present unemployment. Bir, the first problem before us is that the
prices of agricultural produce should be raised. This will tend to in-
crease the purchasing power of the masses and, consequentlv, industries
will begin to flourish, and this will find work for the unemnloved labourers
and also the wages of workers would themselves rise. The second point
is that new works should be opened in order to find some job for the
unemploved. We should be grateful to the Honourable the Finance
Member for the assurance given that he would hegin new capital ex-
penditure for new works. Sir, in the days of unemplovment. Governments
do not retrench the work, but they extend the work.

Sir, T hope the Central Government and the Provincial Governments
will co-operate together to give relief to urban labourers by starting new
work, by helping the small industries and co-operative banks.

Mr. President (The Honourable Sir S8hanmukham Chetty): Amend-
ment moved :

‘“That after the word ‘workers’ the following be inserted :
‘of all classes including the agricaltaral, industrial and the educated’.”

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rurslj: Sir 1 had no iden to speak on this particular Resolution,
as I never pose myself ns an expert on the difficult problem of relation-
ship between capital and labour, but the scope of the Resnlution has been
widened, particularly by my Honourable friend, Sir Hari Singh, Gour, and
#0 1 cannot help saving a few words on this Resolution. My Honourable
triend referred to the Advisorv Board. About two vears ago, the Honour-
sble Sir Frank Novce, on behalf of the Government, solemnlv promised
on the floor of the House that this Board would he established in the
near future. If Government wish that we should have some confidence
fn theit statements, is it or is it not their duty to see that their promises
are fulfilled and that they do not make empty promires on the floor of
the House® T mav remind the Honourable §it Frank Novee that on the
fioor of the House he clearlv stated on bhehalf of the Government that
this Advisorr Board would soon he established, but his successor has
entirely forzotten what his predecessor said on the floor of the House.
I request him to read his speech delivered on the 16th February, 1981. The
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Honourable Member might perhups say that the Advisory Board -was not
established on sccount ot financiul strmgency. If he uttered these words,
then 1 will ing these words to his very tace and say that financial strin-
géncy does not exist. I am a member of the Standing Finance Com:’
mittee- and 1 do not know how many times Rs. 40,000—which is really
the estimate for this particular Advisory Board—we have sanctioned for
compnratively unimportant purposes. If my Honourable friend were to
sgy on the Hloor of the House that he could not establish this Advisory
Board simply on account of financial stringency, we on this side of the
House will say that we would oppose every measure of Government
which is of less importance than the Board which has not been estab-
lished. When we press for any expenditure on the nation-building de-
partments, financial stringency, comes in, and when we come to the
destructive departments, departments in which money is wasted on non-
remunerative work, then there is always money available. When the
Government adopt this attitude, it is very difficult for the Opposition
to co-operate. We say we ure co-operators with rational action of the
Government. We are not co-operators with all kinds of fantastic theories
which the Government may bring forward. This is one point that I-
want to mention and I do not want to enlarge this topic as 1 am waiting
to hear something very definitc on this particular question from the
Honourable Member in charge.

The other point that I should like to mention in this discussion is that
we ought to devise some measure by which we can find work for the un-
-emploved. My Honourable friend, Mr. Morgan, said there was not much
unemplovment, '

Mr. G. Morgan: I did not say that. I said there were no definite
facts and figures given as to the amount of unemployment or whether
unemployment existed at all and that I should like to hear about that
when we were talking about roads and bridges.

¢ Dr. Ziauddin Ahmad: My Honourable friend asks me to give facts and
figures. We the non-officials, cannot coin these figures, it is really for
the Government to make enquiries and the Government have not taken
the trouble like the Government of other civilised countries to find out
the number of the unemployed. The only testimony that 1 ca~ bring
forward is this. When I go to my constituency and travel in the villages,
I find a large number of pcople flocking there and saying that some of
them had no meals at all and some others complaining about unemploy-
ment and so on. From this we -cannot really prepare the statistics, and
it is really for the Labour Department of the Government of India or
some other Statistical Department to prepare the figures. Though the
figures are not readily available, my own experience—and my Honourable
friend's experience may be otherwise—is that there is a large amount of
unemplovment whose exact number I cannot possibly give. What I want
to suggest is that, in these days of unemployment, we ought to start
some big scheme for giving work to these unemploved and one of the
schemes that I suggest is the building of roads. One gentleman, who
caleulated .the economic value of these new roads, said thm.; if only 14
carts pnssed on a metalled road, then the saving in labour is such that
we can pay for the cost of the ronds, we can pay for the maintenance
and the interest charges as well. With these figures, it is verv desirable
that we should have some extensive scheme for the construction of new
roads, not only metalled roads, but elso kach roads. The Egyptian
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Government, we ought to know, have tried to organise some kind of
kacha road by watering dust and not netalling the roads. These kinds.
of roads will also very much improve, as my Honourable friend, Mr.
Reddi, pointed out, the position of agriculturists, becususe, we know
that in the rainy season for a long time these people cannot possibly
bring in their agricultural products to the markets and consequently the
country-side suffers on account of the rains. If this work of new road’
construction is taken in hand and a special Communication Board is.
established and the work is started on a large scale, then, T am sure,
the problem of unemployment will be mitigated to a certain extent,
though not to the entire extent. In this connecton there is a liesolu-
tion tabled by my friend, Murtaza Sahib Bahadur. I do not know whether
it will be moved and will come up for discussion. The Resolu-
tion says that we ought to establish some kind of Communication-
Board in every province with which some of the Members of the
Legislature might be associated. The United Provinces Government.
convened a anecin] Road Conference and this Conference nalso recom-
mended the establishment of such a Board. If the question of building
roads is systeruatically undertaken, then I am sure that the problem.
of unemployment will be solved to a certain extent.

1 do not want to refer to the question of employment to educated
classes in grenter detail, because this is a problem which is immediately
connected with the question of the improvement of our educational system:
which I cannot really finish in the short time at iny disposal. I would
only emphasise that in every country the system of education has been
modelled and technieal education has been made compulsory, but we in
this country are still following the time honoured traditions ‘‘education for
its own sake’’. Our education is purely literary with no industrial and
technicul bias. If we improve our system of education and bring it to
the level of what it exists in other countries, then the problem of unem-
rloyiaent may be partially solved though it may not entirely be removed.
But our difficulty is that when we request the Government even to
approach the subject bv appointing an Advisorv Committee, the Govern-
ment refuse even to appoint the Committee on the futile grounds that
therc is no money, but really they do not desire to do it.

Lieut.-Colonel 8ir Henry Gidney (Nominated Non-Officialj: 8ir, like
the former speaker I had no intention of joining in this debate, but 1
had the good fortune of hesiring my friend, Sir Hari Singh Gour, speak,
and T should like, if he will allow me, to offer him my congratulations
on one of the most constructive speeches I have ever heard him mnke
in this Assembly. 1 congratulate hiln very sincerely on his speech, [or
there was a lot of practical sense in what he said. Unfortunately 1 was
not here when my Honourable friend, Mr. Joshi, moved his Resolu-
tion or nn doubt T should hove heen more au fait with what has tran-
spired. But taking up the threads of thought as 1 have heard them
today, I do think that India has a lot to learn from that wonderful’
little country, Japan. Various views have been expressed today as to
how Mr. Joshi’'s Resolution could be put into practical effcet. T join
with my friend, 8ir Hari Singh Gour, in his view that if Mr. Joshi's
finger points to the improvement of industrial education in India as an
antidote to its present day acute unemployment, I think his Resolution
will have served a very useful purposz indeed. If, on the other hand,
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he confines it mainly to the labour problems, chiefly agricultural in out-
look, to which he has devoted so much of his life, then, I do not think:
his Resolution will serve much use.

The point was raised by my friend, 8ir Hari Singh Gour, and em-
phasised by Dr. Ziauddin, ns regards, the education in this country. 8ir,
I join hands with both speakers in stating that the education of India-
is absolutely out of step with modern requirements, not only of this
country, India, but of the whole world, and I agrce with Dr. Ziauddin
when he emphasised what 1 consider not so much a neglect of duty
on the part of the Government of India as the evasion of a duty that
one expected from the Member of the Department that controls the stand-
ards of cducation in India and which power the Devolution Rules
have given to the Government of India. An examination of the Simon
Commission’s report shows that the Hartog Sub-Committee on Educa-
tion recommended the formation of a Central Advisory Board on Educs-
tion. Again it was about two years ago, that Dr. Ziauddin moved a
Resolution in this House on this verv subject and on which 1 spoke.
The Mernber in charge, responding on behalf of the Government of India,.
reiterated on that occasion the need of a Central Advisory Board. I
ask what have Government done from that day to this? Absolutely
nothing, as far as we know. Acting on their power of controlling the:
standards of education, the Government introduced a Bill, a few months
ago, called the Medical Council Bill. That Bill might more correctly
be called the Medical Reciprocity Bill. But it is nothing in comparison
with the urgent need of a radical alteration in the general educational
systera in India,—indeed—I should say that an altered educational orienta--
tion is one of the most urgent needs in India today. In other words,
we need a real and practical appreciation of what system of education
is needed in India today. In my opinion that system is not a continu-
ance of the present antiquated and archaic academic system which pre-
pares our vouth for clerkships and subordinate emplovment in the Gov-
ernment of India and other Provincial Government Services, but a serious
attention to industrial education which is markedly absent in almost every
educsational institution in this country. Those schools,—and I talk with
more knowledge of those Anglo-Indian Schools,—who broadcast that
they have introduced industrial education,—are simply toying with such
traming. In my humble opinien, today there is more need in India:
than ever before of a thorough revision of the educational system and the
introduction of a more serious effort in industrial education. Truly can
the Government of India be charged with a breach of promise, because
they have made frequent promises to appoint a Central Advisory Educa-
tion Council which has never materialised. Tet me again refer to the
educetion given in the Anglo-Indian schools in India which turn out children
vear in and year out like peas from a pod, useless for anything practical in
life and only fit to be clerks and subordinates in Government Services.
Sir, T think that, like many other Departments which really did good
work when under the Central Government, there has been, as far as
Education is concerned, too much of provincialisation and too little of
centralisntion.  As an instance, I would quote the need for a Public
Health Department in the Government of India to control the publie-
health of India. Here we have this vast Sub-Continent of India crying
out for proper up-to-date system of industrial education as an antidote to
the present unemployment and what have Government done for the un-
employed? They shelved the question year in and yeer out. The Pro-
vincial Governments have made some efforts, though mnot of much-
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practical use, with the result that this country stands almost mlone in-
the Empire with no practical or serious provision to belp its.unemployed,.
-8t least for the unemployed servants of the Government of India and the
Provinces. 8ir, in my opinion it does not stand to the credit of the Gov--
ernment of India to remain. callous to the needs of their own progress.
In my opinion, the Government of India have made, no practical or
appreciable effort to introduce a really good system of industrial edu-
q\ﬁon into thgir_ school curricula and I would urge upon Government to
give this practical aspect Inore attention than to its academic side. It is
no use shelving this vital matter any longer. 1f the Central Advisory
B_qard on Education is to be a duly recognised agency, money is required, and
this money must be sanctioned before anything else. '

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammidan Rural):
Sir, T must confess that when I read Mr. Joshi's Resolution, 1 thought
that somethifig could be ndded here very profitably ‘before we could
sccept the Resolution, because it was worded in very general terms.
Of course I have beeu sble to elicit from him that he includes all kinds
of workers and that wages medins salaries also. But 1 find, Sir, that
my Honourable friend, Rai Bahadur Iala Brij Kishore, has tabled an
amendment. That he should do 80, being the representative of the land-
holding classes, came to me as a very pleasant surprise and really he
has acted as one of the natural leaders of his province and I give my
whole-hearted support to the smendment which has been moved by him
which includes workers of all classes, wviz., agricultural, industrinl =nd
.the educated. ‘

Now, Bir, that there is unemployment is admitted by all, the Gov-
ernment and the people. That this unemployment is a menace to the
Government as also to our society is also admitted by all; and it is the
bounden duty of every one concerned, not to speak of Government alone,
to find out means for doing away with this unemployment. Sir, the
speeches here were mainly. confined to industrial workers and their uplift,
because many of the speakers have little or .no knowledge of the agri-
cultural workers living in the far-off villages, except a very few. (Mr,
G. Morgan: 1 have.’”’) My friend, Mr. Morgan, olaims that he has
knowledge of the agricultural labourers, swhile Sir Henry Gidney says
thot he does not know anything. I do not know whom to believe. Be
that as it may, as an individual who has ample knowledge of village life
and who is himself an agriculturist employing agricultural labour, 1 think
I may be permitted to say a few words about the unemployment of
this class of labour. Tn my part of the country, 1 mean West Bengal,
there is dearth of agricultural labour: it i the Sonthals and other abori-
ginal tribes who come from neiglibouring districts which are inhabited by
the aborigines, that we have to depend upon mainly for our cultivation
and harvest. What is the reason for this? Because, that hydra-headed
monster, the tall chimney of industrialismm has been eating into the vitals,
both moral and physical, of our countrymen and has drasined the labour
from the villages. Every one who is really interested in the welfure of
the masses of this country will admit that so long s those tall chimneys
continue, so long as the condition of life which we witness there coutinues,
#0 long there will be no salvation for the masses of the people, either
moral or economical. The one thing 1 would do, if I were a Mussolini, is
to demolish the tall chimneys ut once or ask the Government to break
those tall chimneys with our aid if.possible.
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Mr. N. M. Joshi (Nominated Non-official): But electrio -power, does not
require chimneys.

Mr. Amar Nath Dutt: Then other means should be employed to do’
away with these things. Sir, when two hundred years ago all this in-
dustrial life was not to be seen anywhere in the world, not to speak of
India, were not people happy? Were not the masses flourishing?"
Were not their condition better than and superior to what they are today?

Mr. N. M. Joshi: No.

Mr. Amar Math Duit: My friend, Mr. Joshi, says ‘““no’’. I know he
will suy ‘‘no’’ and there are many of his way of thinking which the
present system of education has brought into existence. Much has been
said against the present system of education, but a system which pro-
duces such denationalised and demoralised ideas of human activity is the
one thing which we should all condemn and request the Government to
take away. The Resolution mainly relates to the Department of my
Honourable friend, Sir Frank Noyee, but it also relates to the Depart-
ment of my Honourable friend, Mr. Bajpai; and many of the speeches
we have heord today related to his Department more than to the De-
partment of Sir Frank Noyce; and if 1 have to say anything, I will have
to speak more about the Department of Mr. Bajpai than the other, be-
cause T am concerned with agricultural labour and agriculture ig his De-
partment. Education also is his Department and the Department of
Public Health also is his, about which Sir Henry Gidney has spoken so
much. It has been suggested by my revered Leader, Sir Hari Singh
Gour, that there ought to be a new educational outlook. If we, whe
have been brought up in the system in which my Leader and I have been,
can ask for a new educational outlook, I think it is up to the Department
of Fducation to think that there is really something defective in the system
of education which they have given us; and 1 think my Leader’s suggest-
ion will be carefully looked into by that Department.

Then, a suggestion has been made about the Central Board of ‘In-
dustry: I do not know exactly what would be its function; but whatever
may be its function, T think the first thing they ought to see is not to drain
agricultural labour from the villages to the slums in industrial towns.
That will be saving not only their bodies, but also their souls. My
revered Leader also protested aguinst labour getting a square meal a day
that Mr. Joshi wanted to have. If Mr. Joshi wants to have a square meal
a day only for the labourers, nobody will deny it; but my revered Leader's
complaint is that it is not a square meal a day, but many square miles
of meals a day that my friend, Mr. Joshi, wants, probably for these
industrialists. They must have their tea, they must have all sorts of amuse-
ments and cinemas and such like. . . . .

An Honourable Member: Do you not go to the cinema ?

Mr. Amar Nath Dutt: T rarely go to the cinema: T cannot say that I
do not go, but T go rarely; Mr. Joshi would like to have all amenities of
life for these men which he thinks Amar Nath Dutt enjoys. I will not
deny them the amenities of life which I myself enjoy, because my life is
very simple and 1 am not addicted to any luxuries to which some labour
leaders are accustomed: my friend behind reminds me of my hookah, but
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it does not cost me more than a pice a day. But when my labour friends:
want to give them all these amenities of life, surely I must disagree with
them. Let them have a full meal a day, which neither I nor my Leader
will deny them: let them have some of the amenities of life and some.
rocial pleasures in the shape of jatras, kathakatas and the like, but not
these westernised cinemas and theatres. But we are all obsessed with our
western outlook and the demand that is made in western countries and
which may be proper for those countries are certainly not demands which
should be made on behalf of labouring classes of India. No one has touched
the point of agricultural labour at all in this House except my Honoursble:
friend who has moved the amendment, and sll honour to him who takes.
8o much interest in these great problems facing his country.

Then, there is another class of unemployment which is not only acute,
but of which Government ought to take note—I mean the educated un-.
employment in the country. You will find thousands and thousands of
graduates yearly coming out from the Indian Universities with no other
alternative left to them but the bar, and when they come to the bar, what
faces them? They find men with the same inteilectual assets that they
possess, getting fat salaries while they themselves are starvjng; and, in
spite of this, the Government have been recruiting men at such high salaries
which neither their intellectual equipment nor the exigencies of the situa-

tion demands. Sir, the sularies of the services in this country have been
inordinately raised after the War . .

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member’s time is up.

Mr. Amar Nath Dutt: Sir, 1 beg to submit that the problem of educated
unemployment is the most serious and it ought to be taken up by the
Government more seriously into consideration than anything else,

Mr. G. 8. Bajpal (Secretary, Department of Education, Health and
Lands): Mr. President, the Honourable and gallant Colonel
Gidney, fresh from his laurels of the Joint S8elect Committee of
Parliament and other corresponding activities,—I hope, Sir, that sn op-
portunity will soon offer itself to him when he will take us into his con-
fidence, about his many activities . . . . (Interruption by Colonel Gidney).
1 was saying, 8ir, that the Honourable and gallant ( olonel has paid, snd
1 think rightly paid, a great tribute to Sir Hari Singh Gour for drawing
attention to the relation of education and educstional policy to the problem
of unemployment. Last Tuesday, Sir, was also a non-official Resolution
day, and as speaker succeeded speaker in lamenting the lot of the unemploy-
ed in this country, I who had come to this House with fond hope that my
much neglected Department would receive some attention,—thanks to the
Resolution of which my friend, Maulana Muhammad Shafee Daoodi, had
given notice,—saw that fond hope of securing prominence, even though it
may be a transcient prominence, receding into the background. But, Sir,
this morning, my friend, 8ir Hari 8ingh Gour, has given me an opportunity
of saying something of what T might have said the other day if that Resolu-
tion had been moved, and 1 am quite sure that the learned Doctor also
would join me in gratitude to my friend, 8ir Hari 8ingh Gour, because Bir
Hari Singh Gour has furnished him with an opportunity of displaying the
omniscience to which the House is by now completely sqcus_tomed. But
1 feel, Bir, perhaps my messure of gratitude to Sir Hari Singh Gour is

1prM.
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greater than that of the learned Doctor, because the learned Doctor needs
no special opportunities for the display of his universality of interest and
range of knowledge which are absolutely unequalled by any Member of the
House. Well, 8ir, I will not pursue this description of our respective debts
of gratitude to the leirned Doctor, Sir Hari Singh Gour further, but would
concentrate on the few observations that I have to make in regard to the
uestion of educational policy. Now, 8ir, there is no doubt about this
that there is a great deal of dissatisfaction, legitimate dissatisfaction, legi-
$imate discpntent regarding the system of education which prevails in this
country. There is a Persian Poet 8adi, who, many centuries ago, said:

llm chandan ki beshtar khwans,

Gar amal dar to nest nadani,

Sir Hari Singh Gour: Translate it.

Mr. G. 8. Bajpai: I am very glad the learned Doctor approves. I wish
to translate it; the couplet means that mere book learning, completely
divorced from practical wisdom, i8 no better than ignorance. That un-
doubtedly reflects and expresses a widely felt criticism regarding the present
state of education. But when I have said that, I do not wish to suggest
that the discontent is one which can be removed entirely or exclusively
by the Government of India. It ought to be appreciated not only that thc
<onstitutional position is such that, education being a transferred provin.
cial subject, primarily the responsibility for dealing with educational prob-
lems is the responsibility of Local Governments; there is this further con-
sideration that the very size and the populationg of the different provinces
and the divergences in regard to local conditions sre such that no central
policy based on some cut and dried system of uniformity is going to meet
the requirements of the problem. But, Sir, it is a healthy sign that the
discontent is beginning to engage the attention of Local Governments. Now,
T would speak of the Conference which,—I think it was in December 1933,—
wus convened by His Excellency the Governor of Bengal, and one of the
questions that Conference was called upon to consider was the question of
educated unemployment or rather, unemployment of educated people, and
of an orientation of the educational policy for dealing with that problem.
I think it was early in 1933 that the Punjab University Committee reported
on this very subject. They certainly covered very wide ground in their
recommendations, but the relstionship of primary, vernacular, secondary
and Anglo-vernacular secondary education to vocational training also receiv-
ed their attention. Tt is possible, Sir, to go on multiplying instances of
the initiative and the interest which Local Governments are displaying in
this subject, but that is not necessary for my purpose. What is important
is that the attention of the House should be drawn to the fact that those,
with whom responsibility rests, are alive and astir to that responsibility and
that & move in the direction of reform is being made. Well, my friends
will ask—that is perfectly true, but it is not either tending to efficiency or
to expeditious reform that each province should be allowed, as it were, to
work independently, possibly in the dark as to what somebody else is doing,
and is 1t not the function of the Government of India to co-ordinate, to
bring these Local Governments together, so that they may exchange views
"and ideas and experiencés—one profits by the experiences of others—and
avoid érrors and mistakes that have been committed by others. I quite
appreciate that, Sir, and Honourable Members will remember that two
years ago when the learned Doctor brought up his Resolution about the
-appointment of a.Commitiee to.go into-édueational questions .generally,
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my Honoursble friend, Sir Frunk Noyce, said that the Government of India
had accepted the recommendation of the Hartog Committee for the creation
of the Central Advisory Bourd of Education. And here and now, Sir, I
would say that we us a Department definitely feel that the creation of the
Educational Bourd, the Advisory Bourd and Bureau would be opportune
and would also help in bringing Local Governments together for the con-
sideration of this problem of giving a fresh orientation to educational policy.
(Applause.) But what I would like Honourable Members to remember is
that it is not possible in the present state of the finances of Government to
bring that organization into being. My friend, when le spoke, snid that
he would oppose every proposusl for fresh expenditure, which is of less im-
portance, if money were not forthcoming for the Advisory Board of Educa-

tion . . . ..

Dr. Ziauddin Ahmad: May 1 know if that is the opinion of the Hohour-
abhle Member or it is the opinion of the Finance Member ?

Mr. G. 8. Bajpai: Government are one and indivisible, and I cannot
say whether it is the opinion of the Finance Member or it is the opinion
of the hymble indiﬁduall who is speaking now. What I would say is that
the question of starting this Board from the new financial year was very
carefully considered. We tried our best to sce whether provision for it
could be made, but unfortunately it was found that the financial outlook
wus such that it would not permit of the necessary steps being taken to

create this organization.

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan Rural):
80 Government are not prepared to do anything until the five per cent. cut

is restored ?

Mr. G. S. Bajpal: I really do not know how the 75 per cent. cut is
relevant.to the particular point . . . .

An Honourable Member: It is not 75 per cent. cut, but it is only five
per cent. cut.

Mr. G. 8. Bajpai: My friend wishes probably it was 75 per cent. but
1 resent even the five per cent. . . .

Dr. Ziauddin Ahmad: What my Honourable friend, Mr. Jadhav, meant
was that the Honourable Member could afford money to restore the cut for
his own Departinent, but not to cstablish the Advisory Board.

Mr. G. 8. Bajpai: That illuminating remark is completely lost upon me.
There was absolutely no intention or effort on the part of this Department
to get the cut restored, because it is realised that the restoration of the
cut is to be for the services as a whole and not for any particular Depart-
ment. But, Sir, the fact remains that Government are fully conscious
of the desirability of bringing this Board into being as soon as possible,
but untii the financial situation improves, they cannot do very much 1D

that direction. .
Lieut.-Ocionel Br Memsy Gidney: Then India will lag behind.
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Mr. G. 8. Bajpai: My Honourable friend lolling .on the bench there
says that Indin will lag behind. Will he be good enough, when the
opportunity comes, to tell us whether experiment everywhere else hds
equelled aspiration? It has not. Every country, whether it be India or
.any other, has to adjust administrative reform to its resources. It is
‘not that India, or for the matter of that, the Government of India are
unwiiling that this problem should be handled and successfully handled,
but [ have tried to explain what the difficulties and obstacles in the way
of a successful treatment of the problem are. 1 do assure him and I do
agsure the House that there is absolutely no question of indifference or
cailousness, but there are certain difficulties which mere sympathy cannot
overcome, - :

Lieut.-Oolonel 8ir Henry Gidney: Your aspirations then become expira-
tions! o R ‘

Mr. G. 8. Bajpal: It is better to have aspirations rather than to exp{re.
Lieut.-Colonel Sir Henry Gidney: Have ‘inspirations!’ .

Mr. G. 8. Bajpai: Tnspirations, 8ir, do not always materialise into
something practical; they are oftenly dreams of poets and the class of
gentlemen to whom I referred a little while ago, namely, men who acquire
knowledge completely divorced from practical wisdom. My Honourable
friend. Mr. Amar Nath Dutt, had something to say on the rubject of
agricultural unemplovment. Here, again, let no one think that onc is
unconscious of the aggravation of the agricultural position as a result of
the depression or of the fact that the agriculturist, because of the fall in the
prices of primary commodities, has suffered more perhaps than the worker
‘in industrial areas. At the same time, while that distressing feature of the
gituntion has to be recognised, one has to be thankful for small mercies,
and in that connection I should like to draw the attention of the House
to two fundamental features of our rural economy in this countrv. The
first is that the great bulk of the agricultural labourers are tillers of
their own land, and the second is . . . . .

Mr. N. M. Joshi: Can the Honourable Member give us the number of
people who own land in India?

Mr. @. 8. Bajpai: My Honourable friend is sufficiently familiar with
the system of revenue in this country and of land tenure to know that
everybodv who holds land need not necessarily be the owner of that land.
The point. T was making was that if the number of those pultxvatmg the
soil is classified according to the paid labourer and unpaid labourer or
rather paid labhourer and iabourer who cultivates his own soil or his own
land. he will find that the proportion of those who have holdings of their
own is much oreater. The second point to remember is that the agricultural
Int.ourer in this countrv is not paid in cash, but in kind, that many of them
are pnid in kind. and from that point of view the fact that our statistical
‘data revenl no diminution of the area under cultivation or of thg ylelfl of the
food crops at any rate justifies the inference that, so far as his daily mesl
ia concerned, the agricultural labourer is more protected. As I. havg saaq,
we would very much like things to improve, but, at the same time, :in this
vathor gloomy situation of today, When people are being thrown out of
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‘their employments and do not know where to turn for a single meal, the
fact that our agricultural labourer is protected by this traditional system
of agriculture in this country, at any rate against hunger, is one on
‘which we can congratulate ourselves. There is not very much more I
have to add. I have explained our position as regards education and I
have also tried to meet some of the arguments that bave been made in
regard to agricultural unemployment. (Cheers.)

. 'k Assembly then adjourned for Lunch till Half Past Two of the

The Assembly re-assembled after Lunch at Half Past Two of the
(f}lwk, Mr. President (The Honourable Sir Shanmukham Chetty) in the
Chair,

Pandit Satyendra Nath Sen (Presidency Division: Non-Muhammadan
Rural): Sir, T am very glad to associate myself with the amendment
that Las been moved by my Honourable friend, Rai Bshadur Lala Brij
Kishore. Really speaking the wording of Mr. Joshi is elastic enough to
include the vanous classes that have been mentioned by the Rai Bahadur
in his amendment, and, as & matter of fact, it has been held to be so
by some of the Honourable Members who have preceded me. The in-
terests of all the classes mentioned, namely, the agricultural, the industrial
and the educated classes are linked with each other and all these classes
come under one single head, namely, that of the workers as has been
put by Mr. Joshi. I shall show this later on.

Let me take the case of the educated class firest. It has been said
by my Leader, 8ir Hari SBingh Gour, that the educational system of some
of the Universities, especially the Calcutta University, is vicious in that
it brings out a set of clerks. It is mostly clerical and bookish. I think
-that was the expression that was used by him. I must strongly support this
view, but T think this is not all. The educational system of the present
day is vicious from many points of view. I submit that nowadays no real
-education is imparted to our students, but something that goes by the
name of education is injected into their brain. To mention some of the
defects of the present day education, only very briefly I must firsy of
all mention the fact that about three-fourths of our enéfgy is wasted in
mastering the English language which is generally the medium of instruc-
tion in almost all the Universities.. This is the first. The second is that
-arrangements for lucrative education sre not adequate. Thirdly, the
system that i8 imparted or injected into the boya is a godless system and
T submit that no sure and permanent success can be achieved by -anybody
who hnu received a godless education.

Mr. N. M. Joshi: How do you reconcile God with money?

Pandit Satyendra Nath Sen: God and monev often go together. - Sir,
over and above this, T should say that the hostel life of the present dsy
student poisons his life from the very beginning. In imitation of customs®
prevailing in the West; our students are made to live in hoatels where they
vie with each other i indulging in all sorts of luxuries, at the cost of
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their parents or fathers-in-law who are starving at home. They are taught
to.live beyond. their means. Not omly this. By giving a little amount
of bakshish to the Durwan, they csn indulge in all sorts of objectionable
conduct in spite of the most stringent rules which are on paper only,
and they live the lives of spendthrifts and they live in a princely style.
These are the defects of the present day system of education, which have
got to be removed. But when we urge that our present day education
does not enable us to earn our livelihood, we must not forget the fact
that the main:object of education is not livelihood. Education only seeks
to make men of us. It is a well known fact that the number of employ-
ments is very few, while the number of candidates is innumeratle. So
it i8 necessary that our students. must have recourse to other avenues
also than ordinary employment. It is, therefore, necessary for them that
they must take up some business or they will take up agriculture. When
in business, they often prove a failure, because of their extravagant habits
which they have imbibed from their hostel life.. They cannot shine in busi-
ness, because they are not industrious. And when they take up agriculture,
they often find that it is not at all a paying pursuit. They often find that
the agriculturist is often embarrassed with the payment of interest, not
to speak of the principal. The rate of interest often ranges from 12 to
24.per cent up to 200 or 800 per cent. These figures may appear to be incre-
dible, but these are not my figures. These are the figures that have been
given in the report of the Government of India’s Provincial Banking
Enquiry Committee. In Pabna in Bengal, the maximum figure is 300
per cent. In Mymensingh, 1t is 225, and these figures, I think, are true
not only of Bengal, but also of most of the'Provinces in India. 8ir, this
being the case, I think what is really necessary is that the Government
should come forward to help these agriculturists. They should advance
losns on easy payment system, but instead of that, we find that they are
bemng saddled with various sorts of taxation. It has been !:emarked very
rightly by my Honourable friend, Mr. Clayton, that the agricultural issue
is the main issue. Sir,. I beg to submit that the extinction of the agricul-
turist means the ruin of the people. It has been truly said by the poet:
““A bold peasantry, their country’s pride,
., When once destroyed can never be supplied.”

Sir, I, therefore, urge on the Government to come forward and liberally
help the agriculturist classes. But this is not the last word. There is
something more to be added. It may be that our rulers are apathetic,
but what is the reason why unemployment staree us in the face in every
part of-the world. There must be something rotten at the very bottom,
and, Sir; T think, according to the old system of edueation which I received
at home, the real reason is that we have gone off from the old moorings, 1
mean the hereditary distribution of work to particular communities or
olagses. This is what is called the caste system which, up to this time,
has protected our society ; and if this system is not revived, however much
mav .be done in other directions, the problem cannot be adequately solved.
T.. therefore, suggest that these old institutions should be revived 80 thas
there may not be any clash between class and class or community and
coramunity., With these. words, T beg to support the Resolution.

- The Honouirable, Blrl'nnk Noyee (Member for Industries and Labour):
8fr, the length of: the debste we have had is, T think. sufficient evidence
v M L4 A Q
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of the widespread interest taken by this House in the Resolution before
it and of the importance it attaches to. the subject-matter of that Resolu-
tiou. But it also makey my task in replying a somewhat difficult one. "My
Honourable colleague, the Finance Member, suggested in his speech thet
it was & mistake to focus attention specially on industrial unemployment.
The House has, if I may say so, followed his advice rather too literally
sod it hus not been easy to discover on what points it has specialy
focussed its attention. My Honourable friend, Mr. Ranga Iyer, for a few
brief momeuts turned the limelight on the personalities of the Mover of
the Resolution and of Raja Bahadur Krishnamauchariar, but, after thet;
the debate strayed over very wide flelds. I am not eriticizing this dis-
cursiveness in any way, but I do feel that it shows that Homourable.
Members have felt, us I do, how difficult this subject is, sod although
many of them have declared that they supported the Resolution as moved
by my Honourable friend, Mr. Joshi, their speeches have, in point of faet,
revealed that they, again like myself, are very far from sutisfied as to the
practieability of A number of the somewhat facile remedies proposed by
the Mover. ‘ -

The pesition is, Sir, as most speakers have recognized, that we are
dealing with u world-wide phenomenon: and one answer to-much of whab
Mr. Joshi has said is that, as Sir George Schuster pointed out when wa
were discussmg this Resolution last week und as I venture to recall to the
memory of the House again today for the point is a very important one,
India has undoubtedly escaped more lightly from the industrial depression:
than any other country in the world except Japan. 1 maintain that, for the
correctness of this contention, there is ample evidence. I would again
repent what Sir George Schuster said' last week and ask whether there is
any other important country in the world in whieh the iron and steel
industry is working practically to its full capacity as it is working in-
Jamshedpur today. In the United States, six months ago, that industry
was working at less than one-fifth its full capacity and even now it is
working at less than three-fifths of that capacity. In-spite of the depression
in the cotton textile industry, would my Honourable friend, Mr. Mody.
iff he were here today—L am very sorry that he is not, as certain things
have been said about. the mill industry by my Honourable friend, the

uty President. which might, to say the least, have interested hir—
would my: friend, Mr. Mody, if he were here today, seriously contend that
the state of affnirs in Bombay is as serious as it is in. Lancashire? Tn
Mr. Joshi’s Resolution be talked of increasing unemplovment, He has
generalized' there, as, in my view, he so often does, from conditions in
Bombay ity which: be knows so well. T myself am not prepared to admit
that ‘there i’ increasing: unemplovment anywhere else than in Bombay and
in the cvat-fields. 1 do.net knew whether Honourable Members have
meen the Iatest reports of the action tsken on the recommendations of
the Royal Commission on Labour,. but if they have,.ther will find in these
renorts that the Govermmient of. Bengal have stated that there is no
industrial! unemplovment of any magnitvde in that Province and that t'hii
state of affairs will contit::e sc; lonlg nf:o the industrihld]ul;:ur "ibpu;llat:;ﬁ
of the Province is racrvited go.largely from areas outside Bengal sad the
Iahovrers. - whor are prmgmlv agrichlé “ retin’ tHeir ‘illugy dénadition.
The United Provinces ‘Goverfiment ‘#n¥' that tHefe ig! do uhemployment
among the labouring classes in that Province at present; while the Central
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Provinces Government have told us that, with the exception of the manga-
nese mines, most of which have been closed down owing to trade depres-
sion, the question of unemployment has not been felt to be acute among
the industrial population. 'U'hat, Sir, is what the Local Governments have
stuted on this question. But I do recognize that, if unemployment in the
technical sense is by no means widespread, the current economic depres-
sion has brought with it a lurge amount of under-employment and of
economic distress and 1 am prepared to concede and very willingly concede
that it is the duty of every Government, at a time such as this, to direct
its policy towards the attainment of a greater volume of employment and
of greater security in that employment. (Hear, hear.)

Now, before I come to my ditliculties in avcepting Mr. Joshi’s Resolu-
tion a8 it stands at present, 1 should like to offer one or two observations
on thé wider aspects of the question. Mr. Joshi has pleaded for the
recognition of the right to live, and, if I followed him correctly, he inter-
preted this as meaning that the State should provide not merely the means
of existence, but a reasonably high stundard of comfort-for every person
in this vast country. That, Sir, i8 an admirable ideal to- which to direct
our efforts. But I feel that there is considerable force in this connection
in some of the observations which were made by Mr. Ranga Iyer and also
by Sii Hari Singh Gour on the subject of populstion. Our resources in
Indin, though they are increasing, are limited, and it seems to me difficult
to demand that the Statc should guarantee a comfortable existence for
everyone so long as evervone hns a right to bring as many children as
he chooses into the world irrespective of his.capacity to support.them. I
have no desire to develop this rather hard and at. present academic line
of thought, but I would urge on social reformers the view that population
has a much closer bearing on their difficulties than they are wont to
recognise or admit. .

One remedy brought forward by mv Honourable friend, Mr. James, was
the immediste application of the Salter Repott, dnd he -suggested,. if 1
remember correctly, that Goveriiment have forgotten that Report. Sotae
other speakers, T think, made much the sameé suggestion. Tt is, if I may
venture to say 8o, not Govérnident who hhve forgotten: the Report, bub
the. speakers themselves. Tt mYy Honourable friénd, Mr. James, will turn
to that Report, he will find that Siy Arthur Salter’s: suggestioiis were made
with a view to the position after thé neéw Constitution came into force. 1
bave no tima to give any lengthy quotationk from the Report, but: I would
meérély quote one palisage which sufficiently, T think, establishes my conten-
tion. Thisis what 8ir Arthur Saltér' say¥s: - R

“T w jval cest (a) that the improvement of the statistical
and Iro:on?:g(;iallm T:;ﬂ‘ﬂg:;m&wmsu? gia‘l‘ts_i(di__ th'e :I'I(se}mmd gbdi?e' and' might. be
undertaken uf once as far a8 practicablé. This will ia ‘ahy.icsse’ help - the future
wirgahisation aad it will' not’ prejudioe it; (4) that no attempt to establish the proposed
new orgaizdtion should: be made; in' the cir yns‘tppg?-_kpf; _th:e”, morpent - at which I
write and for so long as they remain ‘-‘ubamntml y as at present. .

He added - T ST ;
T muke aven such tentative éh&g&:%‘}ma"v o s‘t%cli‘ o p:‘)"izht with! gredt ” diffidence J
but T do feel ; even . iderable delay is preferable tq incurring a serious rig
that a: new.ﬁ'gmtiom' which may pliy dh ittiporteht’ and’ viftugble pdrt. 'in Tndia’s
economic develapment, shepld be gravely prejudiced from the start hy the conditions
under ‘which it {s launched.” AR G T
o Cg R Py
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That, fir, I think, is a convincing reply to those who say that Gov-
emmment huve forgotten Sir Arthur Salter's Report. In any case, I am
convinced that an organisation of the type, Mr. James desires, would
find, as we on this side have found, when we took up this question -of
economic plauning some time #go, that the first essential is to undertake
that survey of the ground to which my Hongurable colleague, the Finance
Member, referred and which we have already started. We have adopted
the one suggestion in Sir Arthur BSalter's Report which he recommended
should be adopted at once.

Now, Sir, I should like to indicate to the Houre, n8 briefly as possible,
my objections to the Resolution as it stands at present. I have three main
objections. The first and the least impartant is that on which I have
already dwelt, namely, the objection to a single word, the word ‘‘increas-
ing”’. Mr. Joshi has, in my opinion, asked the House to expresa a view
which is not only unhelpful, but also imaccurate. My second objection
is that Mr. Joshi’'s Resolution implies that Government have hitherto done
nothing. Knowing Mr. Joshi aus this House does, they know that this is
o charge which he most frequently brings against Government and that
his one slogan is: ‘‘Mr. President, I want to know what Government are
doing?’* Well, Sir. if Government have done nothing, the Legislature
must be also closely coupled with Government there, for the steps he
suggested were to a large extent legislative steps. He talks of ‘‘immediate
steps’’, but he seems to have overlooked the fact that for some time past
we have been taking a series of important steps which are directly cal-
culated to give the workers better protection against the loss of their jobs
or of their wages. Indeed, some of the measures which Mr. Joshi had
advocated are already part of our accepted programme. Let me remind
him of what we have done. I would first put our fiscal policy on which
my Honourable colleague, the Finance Member, dwelt at some length.
House is well aware of the numerous protective measures that have heen
taken in the course of the last few years and it has again been very sharply
reminded, in the course of the last few days, of our protective policy by
the Bills which have already been introduced or are under discussion in
the House in the course of this Session and which cover an extraordinarily
wide field. What I would like to point out to the House is that these
measures have been designed not merely to help the comparatively small
body of industrial workers in a few cities who have the particular sympathy
of Mr. Joshi, but that they have aided great numbers of agricultural
workers throughout the country, workers whose needs are not less than
those of Mr. Joshi's friends. I am referring especially in this connection
to such measures as the Ottawa Agreement and its effect on linseed. The
House may be getting tired of references to linseed, but if they will look
throiigh the Indian Trade Journal, which comes out every week, they will
find that the figures of exports of linseed are extraordinarily striking and
that linseed is one of the bright spots in the agricultural depression. Then.
there is sugar protection and its effect on sugar factories with the consequent
increasing employment both among the workers in the factories and the-

agriculturists who supply the factory with cane.
Mr. F. E. James (Madras: European): And over-production!

The Honourable Sir Frank Noyoe: Possibly; but that is not a poirt thst-
we need discuss now. It may be necessary to do so at some later stage.

The-

|
|
|
|
|
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There is also the Wheat Import Act and its effect in keeping up prices,
not by anv means as high as we could wish, but still there is no doubt
that the prices of wheat are higher than they would have been but for
the existence of that Act. These measures of protection, as we are all
‘only too painfully aware, have involved heavy sacrifices of customs revenue,
and I have no doubt that some Members opposite would maintain with
considerable justice that they have also involved heavy sacrifices on the
consumers. But I do maintain that they have been successful to a large
-extent, at any rate, in giving security. And, as I said just now, I know
of no country of industrial importance, with the exception of Japan, whose
-economic activity has maintained its vigour so well in the economic blizzard
that has swept over the world. We have only got to see for ourselves any
«me of the numerous exhibitions which are at present being held in this
-country to find out how rapidly India is progressing in the manufacture
of products which appeared entirely outside its scope only a few years
ugo. That must obviously mean considerable increase of industrial employ-
ment.

Our protective policy has been supplemented by other ineasures of
various kinds. ~Let me remind Mr. Joshi that the last two years have seen
two important Acts to assist the employment of plantation labour, the
Tea Districts Emigration Labour Act, to which he himself made an import-
ant contribution, and the Tea Control Act.

Then, Mr. Joshi referred to relief measures. As he is, I am sure,
: aware, we are trenching here on the provincial field. It is
3ra. the Provincial Governments which employ the Famine Codes
to which he referred, and any extension of that form of activity must be
provincial. But within the very limited sphere to which the Government
of India and this House are responsible, they have not been idle. The
‘Standing Finance Committee has already sanctioned schemes for papital
expenditure in Delhi estimated to cost 54 lakhs and, in the course of the
next week or so, further schemes, the cost of which is estimated to
amount to 81 lakhs, will be placed before that Committee for approval,
including, I am glad to say, the scheme for the, construction of that long
delayed necessity of Delhi, the Irwin Hospital. This measure was designed
to relieve unemployment in the only important industrial area within the
centrally administered areas and Honourable Members, who move about
Delhi and ita vicinity, cannot but be aware of the widespread activity
to which this attempt at relief had led.

On the question of what Government can’ do in regard to road develop-
ment, I shall have something to say in a moment. Then, Sir, Mr." Joshi
‘referred to the spreading of employment. Here, ‘again, we are doing what
we can and I would point to ‘the Factories Bill now before this House
with its promise of a nine hour day. We have also the question of amend-
ing the Mines Act under consideration. My Honourable friend, Mr. Mitra,
‘referred to the question of Railways. 1 cannot speak with uny very close

rowledge there, but I do'think that the'Govetnment of India can claim
that on the Railways, where a ‘substantisl armount of retrenchment has
been inevitable, they have done their best to ‘spread eraployment and
thereby to avoid discharging men wherever this was possible.

Now, I come 'to the question of roads, Sirdar Harbans Singh Brar
‘has pleaded for the development of roads as a'means of relieving unemploy-
‘ment. Mr. Ramakrishna Reddi took up the ‘same point as ‘did also Mr.
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Jumes. Sirdar Harbans Singh Brar has not, I think, been following. quite
as closely as he might perhaps have done what we are doing in this. matter.
I would suggest to him that he might study the proceedings of the Road
Rail Conference last year and of our Standing Committee on Rosds, and
he will find that both we and the Provincial Governments are taking steps
to develop the road system throughout India. My Honourable friend, Mr.
Ramakrishna Reddi, put in a special plea for the development of rural
communications. That is a point we have very much in mind and it came
into special prominence during the proceedings of the Road Rail Confer-
ence last year. We shall have an opportunity later on this Sessjon to
discuss the use to which the share of the petrol tax, which is credited to-
the Road Development Fund, is put when T place before this House a
revised Resolution regarding the continuance of the additional petrol tax.
Mr. Ramakrishna Reddi will then find that we propose to allow in future
much greater elasticity in regard to the uses to which Local Govérnments
can put their share of the fund and he will find that the development of
rural communications has been put amongst the objects to which that fund
can in future be devoted. My Honourable friend, Mr. James, mentioned a
vromise which the Honourable the Finance Member held out to Local
Governments during the proceedings of the Road Rail Conference that uny
schemes for the development of Roads, which they could pyt forward and
which they wish to be financed by loans, would receive the most sympa-
thetic consideration from the Government of India. Unfortumately the
response to that offer has heen very meagre. Mr. James suggested that
we might take the matter up again and see whether we cannot induce a
more forward attitude on the part of Local Governments, and I can assure
him that that possibititv will be very carefully considered. What I have
said will, T hope, convince the House that we have already gone far in
most gf the directions mentioned by Mr. Joshi and other Honourable
Members. ' o

There is, however, one important suggestion made by my Honoursble
friend, Sir Hari Singh Gour, to which I have not yet referred. He suggested
that we should set up a Central Board of Control for all industries in this
country as the only means of getting 8 move on towards the increusing
industrialisation of India. I am not at all sure myself that increasing
industrialisation is going {o solve thé unemployment question, a¢companied
us it is in these days by increasing mechapisation as the result of whicl
machine can do as much work as hundreds of men have done in days
gone by. But that is not a train of thought that I wish to follow up
this afternoon. What I would say in regard to my Honourable friend,
Sir Hari 8ingh Gour's suggestion i¢ that it is nat a new ane. It was put
forward some fifteen years ago by the Industria]l Commisgion of which
Sir Thomas Holland was the Chairman. If the recomsmendations of that
Commission had been accepted, they might, I do not say. they would, for
no one can say what would have happened, hut they might have led to
the results that Sir Hari Singh Gour haa ip view.  May. I, hawever, remind
him of what bappened. The recommendations of the Ipdustrial Commis-
sion regarding centralisation of industries met with .bitter opposition from
the Provinces. Let me tell the House what happened in ome Proviace.
The United Provinces Council adopted a Resolution introduced by Mr.
Chintamani, afterwards Minister of Industries in the Upited Provinces
Government, which afirmed not merely that Logcal Goverumests should
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he given full liberty of action in respect of the development of industries
and that the proposed new services should not be created, but also recom-
mended that no portfolio for Industries should be created in the Viceroy’s
Council. If that Regolution had been accepted, I should not now be
1ddressing this House. My point is that whilst there is very great force
1 what Sir Hari Singh Gour has said, he has, I think, ignored the consti-
tutional position and also the constitutional changes which are at hand.

would ask, what chance of acceptance a vast scheme of control of
industries by the Government of India, as at present constituted, has, not
only at the hands of this House, but at the hands of the Provincial Govern-
ments and of public opinion in India generally? The time is, T fear, long
pust for any heroic measures of that character.

1 admit, Sir, that we have not taken all the measures that Mr. Joshi
suggested, and that brings me to the third objection I have to his Resolu-
tion. This is that in using the words ‘‘immediate steps’’, he includes steps
which T might believe to be impraeticable, and I imagine that my feelings
on that point will be shared by a large section, if not by the méjority, of
this House. T will take only one example, an example to which he has
often referred, and that is unemployment insurance; and I would ssk the
House if it is really possible to contemplate the establishment of any system
of unemplovment insurance. The Labour Commission reviewed the ques-
tion very curefully and came to the pnanimous conclusion that no such
system was feasible. Mr. Joshi has forestslled me on this occasion. He
has taken the wind out of what he thought were going to be my sails.
He thought that I should say that this conclusion had the unanimous
support of the Commission of which he was himself a member. So he has
taken a somewhat different line. He says that, if the Whitley Commis-
sion were reporting today, they would report differently from what they
did five years ago, that conditions have changed since they reported, and
that their attitude now towards ynemployment insurance would be a favour-
able one. Well, Sir, I see nothing whatever in the recommendations of
the Commission to suggest that this would have happened. Conditions
have certainly not changed in regard to the practicability of putting into
effect a scheme of unemployment insurance. And that, Sir, as I under-
stand the question, is what trades unions in this country believe them-
selves, not 80 much because of what they have said about it, but of what
they have done, or, rather, of what they have failed to do. In England,
which Mr. Joshi often holds up to us as an example in matters of this
kind, unemployment insurance started with the trades unions and they paid
put-of-work benefit for years before any official organisation existed. There
was thus a solid foundation for a Government scheme of unemployment
insurance. Has anything of that kind been attempted in India ?

Tn dealing with a Resolution of this kind, 8ir, we on these Benches have
to look to the personality of the Mover of the Resolution, even more than
to the subject-matter of his Resolution. This Resolution has been moved by
my Honourable friend, Mr. Joshi, and in his hands or rather from his
mouth it means something rather different from what it might mean sup-

ing it had, for example, been put forward by my Honourable friend,
Rf:. Jomes. My principal complaint against Mr. Joshi snd those who
think with him is that they are always calling upon Government to do
this and to do that, whereas their ewn attitude is singularly unhelpful.
1 cannot but believe that if Government were to arm themse}ves with
dictatorial pawers,—and I imagine that that is a point on which this Assem-
bly would have & good deal to say,—Mr. Joshi and his friends would be the
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first to protest, unless those -dictatorial powers were used entirely. in the
way they wished. " Governments in these days cannot. act independently
of public opinion and it is difficult for Government to hélp those ‘who are wo
little anxious to help themselves. Only a month ago, a session of the
Nationsl 'Trade Union Federation was héld in Bombay. T 'do not know
whether Mr. Joshi was present there or not. Mr. Joshi admits that he
was present. 'I should like to read to the House 'what the President of
that Federation had to say on this-'question of umémployment. Here is
hie paragraph headed ‘'To the Unemployed' Great'': ‘

*This brings me . the considerstion of the problem which I hsve just mooted.
Where to get the Unions workers of the right type? In my opinion, the workers must
be found from the vast body of the educated unemployed. My communist comrades
ma- sueer ut me and ridicule ihe idea of getting assistance of the bourgecisie to
fight for the ‘proletariat. My daily duty brings me in touch with the type of the
unemployed whom 1 am speaking. Their poverty and misery have brought them
down to the level of the proletarist. Within my limited experience, I have come
acroes the finest materials among them quite fit to be soldiers and in time to be
leaders of the proletarian movement. What many of them lack is not the tempers-
mental equipment, but the power of initiative. field for labour organisation is
immense. [t can support a considerable number of the unemployed if the latter can
<all into play- she resourcefulness to organise unions and beve the common honesty to
render account of the funds collected by them.”

‘Two more paragraphs follow on the same lines, but I will spare the House
forther details. What I do wish to emphasise, and it is for that reasun,
I have given this quotation to the House, is that this was all that the
President of the National Trade Union Federation hsed to say on this
important question of unemployment. If that was the only solution he
had to offer, if that was the only solution that he presumably as a labour
leader of experience had to offer, how can Government be expected to come
forward with a ready made solution themselves? But I am prepared to
admit that it is not fair to ask Mr. Joshi or even the trade unions to acccpt
responsibility for what the President said. 80 I will turn to the Resolutions
which presumably express the minds of-those present. The Resolution
on the industrial situation is too long to quote, but it includes the recoin-
mendation of the following measures:

(i) Immedinte reduction of working hours to at least 40 without reduction of
pay and a drastic re triction of overtime, ‘as a means of diminishing unemployment.

(1) Restoration of the ‘economy’ cuts in social services, in wages and salaries of the
subordinate grades of public employees. )

(iii) Incresse in wages in private industries and the devaluation of the umit of
currency as adopted by the U. 8. A., as s means of increasing the purchasing power.”

This, moreover, i8 apparently to be done by legislation. Mr. Joeki
suggests spreading employment by reducing hours. 1 entirely agree with
that principle; but what is the use of atbempting this if he and his friends
are going to couple it with a demand that the employer will pay 50 per
cent extra,—for that is what it amounts to,—for every hour that is worked?
If that is what Mr. Joshi means by protecting the worker against reduction
of wages, can the House be surprised that 1 should be reluctant to walk into
the lobby with him in support of what he describes as ‘‘immediate steps’’?

But I do wish the House cleafly to understand that we on these Bonches
realise that we are closely concerned with this problem and that we aro
doing what we can, though it may fall far short of what Mr. Joshi would
like. .1 am prepared to' go some way to meet him. If he is prepared to
substitute for *‘to take immediate steps’’, ‘‘to pursue such messures 48
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may be prtlscticable" and to omit the word ‘‘increasing’”’, I am prepared
to sccept his Resolution as thus amended, though I must make it perfectly
«clear that Government’s view of what may be practicable will probably be
found to differ very considerably from his, and that they regard the restora-
tion of economic prosperity as the best means of protecting the worker
against unemployment and reduction of wages. To that end their measures
will continue to be directed.

In conclusion, Sir, I might perhaps say a word about the amendment
moved by my Honourable friend, Rai Bahadur Lals Brij Kishore. I have
no great objection to it, though I do not think it adds smnything substantial
to the Resolution, and it is possible to take exception to it from a purely
verbal point of view. He wishes that after ‘‘workers” the following should
he inserted: ‘‘of all classes including the agricultural, industrial and the
educated’’. There is'no réason whataver why an agriculturist or an in-
dustrialist should not also be educated. I am, therefore, prepared to accept
Mr. Joshi's Resolution if he is willing to have it worded as follows:

*“That this Assembly recommends to the Governor General in Counctl to pursue such
measares as may be practicable to protect the workers in the country agains; un-
mployment and reduction of wages.”

T trust my Honourable friend will be able to accept t;his.

Wr. N. M. Joshi: Mr. President, the debate that has tsken place on my
Resolution is, on the whole, satisfactory. Before 1 make wp my mind
whether I should accept the suggestion of the Honourable Member for
Industries and Labour, for the modification of my Resolution as he wants
it, I would make a few remuarks in reply to the eriticism which has been
offered on my Resolution and specislly on my speech. As I said at the
-outset, the debate was a satisfactory one and I would also say, the eriticism
which was begun in & very friendly tone by my old friend, Mr. B. Das, was
-also on the whole a friendly one. I am very grateful to my old friend, Mr.
Clayton, for saying a few things about me personally. He was also
friendly, although he said he opposed my Resolution.

I feel I was honoured by the Honourable the Finance Member teking
part in this discussion. He found fault with some of my statements. He
said that my Resolution was a narrow one and it referred only to industrial
workers: I make it quite clear that my Resolution was not a narrow one.
My Resolution includes all classes of workers. It is true that, while deal-
ing with my Resolution, for want of time I had to deal mainly with the
industrial workers. It may also be true that I restricted my remarks mostly
to the industrial workers on account of the limits of my knowledge; but
the wording of the Resolution is wide enough to cover agricultural workers
as well as other workers whom some Members mentioned. The Honour-
able the Finance Member also stated that certain premises of mine were
faulty. He said that in certain industries production has gone up. I
myself andmitted that fact, that in the textile industry d&nd in some other
industries production 'had gone up; but there are some industries in which
.production has gone down snd I mentioned mining; and, moreover, un-
fortunately we have not got figures of unorganised industries as regards
production; and for want of figures the Honourable the Finance Member
‘may say that my premises were wrong. But I also may say for the same
reason, that his premises are wrong. I do not wish, therefore, to go into
that question at all. The Finance Membér also said that he was prepared
to0-consider schemes to ¢reate employment if the schemes were financially
sound ones. Now, it #s difficult to say which schemes are finanecially scurd
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ones, if vou take into considerstion all the effects of a particular scheme.
A scheme may be regarded by some to be financially sound only if it direct-
ly shows good financial results. But a scheme may be financially sound
although we may not be able to show directly that it has produced a jond
financial return. Take, for instance, the schemes for clearing slums or
building roads or gencrally for increasing the comfort of human beings.
These schemes cannot show direct or immediate financial results. At the
same time, is anybody prepared to say that these schemes for increasing
buman comfort will not ultimately be financially sound? I, therefore,
think that it is wrong for 8 Government to examine schemes from a narrow

int of view and expeet thst every scheme must produce fingneial resnits
ummediately. I hold that whatever is done to increase human comfort and
humsn happiness will ultimatelv produce good results, financial or other-
wise. He asid also that, if we take loans for public works we may have tc
pay interest. Yes, we shall have to pay interest; and I hold that even if
we have to pay interest for some years, the capacity of the country to bear
additional taxation will also ultimately increase. erefore, we should not
be afraid of undertaking schemes for public work even with loans. [f the
schemes ure on the whole well thought out, they will increase the capacity
of the people to puy more taxation. '

Mr. James, 1 think, followed the Honourable the Finance Member, ani
1 was very glad to hear from him that at least on this occasion he looked
at the proposals which I had made with a determination to agrée with as
many as he oould. 1 bope the Honourable Member will take up this
attitude as regards myself hereafter also. I was very glad that Mr. Jawnes
again laid speeial emphasis on the necessity of the Government of India
undertaking planned economics—a flan for the economic development of
this countrv. As I said in my opening speech, even the Governor General
had admitted the necessitvy for a plan. What we want Government to
state definitely is, are they going to undertake & plan or not? Have they
at least begun considering a plan for the economic development of the
country or not? From what we see of their efforts, we feel that they have
no plan. They may be doing something but in a baphagard way. I would,
therefore, like . . . .

The Honourable Sir Frank Noyce: It is obviously impossible to forw.u-
late any plan without the material an which to base it. We have made a
start, as the Hanourable the Finance Member mentioned, with the collec-
tion of that material: he read out the terms of reference to Professor Bowley
and Mr. Roberteon and the Indian economiste who are associated with
them, which shows what we are doing in that direction. You cannot for-
mulate any plan in vacuo.

Mr, X. M. Joshi: I quite admit that before Government make a plan.
they will require some statistics. But unfortunately the world is now
suffering from the depression terribly, and if we are going to wait for the
collection of statistics by Mr. Robertson and Mr. Bowley,—
and T am told that they themselves are not going to collect statistics,
but they sre merely going to suggest ta the Government of
how statistics sbould be collected.—if we have to wait for their Report,
then, I am afraid, we shall have to wait for very long, and I feel that
the whole House will agree with me that the Government of India must
show greater energy sud  greater vigour in this matter. . Stalistiss are
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necessary,—I don’t deny it, but if we are going to wait for years and
years before all these things are slowly matured, I am afraid we shall be
too late in our efforts. The world is not waiting for all these statistics.
They are necessary for everybody, but the other countries in the world
feel that the times in which we are living are indeed very hard times, and
the gravity of the occasion demands that we should take some remedial
steps without delay, and wifhout waiting indefinitely for statistics.

Now, Mr. President, there were other speakers who took part in the
debate. 1 do not wish to deal with their suggestions, -~ but I can
summarise them in a gencral wav. Some of them said that I should
have mentioned agricultural workers, and some said that I should have
included the middle class workers. 1 made it quite clear in my speech
that 1 did not want to exclude anvbody. I myself said that the problem
of unemployment ecould not be solved if we merely took one ¢lass. The
problem can only be solved if we tackle it in'its entirety. If there is
sufficient employment for agricultural workers, there will be employment
for industrinl workers also, and in spite of the references made to the
Central Educational Board. let me make it"-quite clear that the establish-
ment, of & Central FEducation Board is not going to create employment.
The only thing that will create employvment for the middle clasg people
or the educated people is the creation of emplovment for the agricultural
and industrial workers. A certain number of the educated people will be
emploved in the proportion to the employment of industrial and agricul-
tural workers. After all, Government are mot going to employ all the
educated people. They must be employed by industries, agricultural and
otherwise. If there is not sufficient employment for the people who work
with their hands, there is npt going to be employment for the middle class
workers. 1 would, therefore, ‘suggest to ‘those people, who are interested
in the removal of unemplovment amongst the middle classes, that they
should pay more attention to the removal of unemployment of the
industrial and ngricyltural workers.

Then, Mr. President, I would only say a few words with regard to
what the Honourable Member in charge of the Department of Industries
and Labour said. He first said that I was mnot generally satisfied with
what Government did, and that there was s limit to which Government
could go on account of the Constitution. He also said that he would
have to carry public opinion with him, he had not got dictatorial powers
and that he must take the House with him. Well, whether the Govern-
ment possess dictatorial powers or not, is not a wnatter that I would like
to touch on on this occasion, but may I ask my Honourable friend one
question? Hes this House ever refused to pass any labour legislation
which he or his predecessors in office ever brought before this House?
H the (Government do not bring forward legislation, Government cannot
blame the Legislature for not doing anything. The Legislature nowhere
in the world has done inuch by way of private legislation. Whatever is
done is generally done by Government, und it must be said to the credit
of this Legislnture that they genecrally approve of what Government pro-

oses,—not that 1 am satisfied with what they do, but the Legislature
has shown wonderful confidence in Government in the matter of labour

legislation .

" Dr Ztauddin Ahmad: And in 8l legislation.



580 " LEGIBLATIVE ASSEMBLY, [om Fus. 1084,

Mr. X, M. Joshi: I, therefore, feel, Sir, that the Government of lndia
need not hesitate on the ground that there will not be support in the
ocountry or in this Legislature.

Then, Mr. President, the Honourable Member in charge algo said that
the Government were doing a great deal and that I was doing injustice to
them.‘ Muy I ask, whether Government are quite sure that they will get
8 majority even in this House if they bring forward a Resolution to the
effect that this Government have done their duty in the matter of creating
emplo‘y:men_t in this country? I am sure, they will not get a mujority
even in this House if such a Resolution were brought forward They
have given protection to certain industries, but even, while doing so, they
could have protected the interests of the workers in those industries, but
they have tuken no steps to do that. It is not difficult for s Government,
when they offer protection to an industry, to insist that in that industry
there shall be no unemployment, that the employer shall not discharge
men who are already employed. The Government can algo insist that in
an industry, which is protected, the wages shall not be reduced. Have
the Government of India dome that? I am quite prepared to admit that
they have passed certain measures for protecting the industries, but they

have not shown any desire for protecting the workers employed in those
industries.

Then, Sir, as regards the measures for relief, the Honourable Member
stated that this was u provincial matter. It is true that the relief of the
poor is a provincial subject, but is it not also true that the world has now
found that it is difficult for a Local Government to deal with the wide-
spread problem of unemployment? In America, they used at one time
to hold the view that the problem of unemployment could be solved by
States individually, but they have now found by experience that it is
impossible to solve the problem by States or by provinces individualtls.
A Central Government have to tackle that problem. It is quite possible
that the Central Government may take the help of the Provincial Govern-
ments in this matter . . . '

Mr. President (The Honourable Sir S8hanmukham Chetty): The Hon-
ourable Member must now conclude.

Mr. N, M, Joshi: Mr. President, I shall not take any more time om
this subject. 1 feel om the whole that the Government have not reslly
done what they should have done. They should have shown greater
vigour and greater expedition in this matter, and | would add that the
solution of this problem 18 pot mersly iu the interests of the workers, The
unemployment of the workers and the reduction of the wages of the
workers affect the soundness of the position of the industries also. 1f you
relieve unemployment, and if see that the workers are paid adequate
wages, these two measures will help to put an industry on a sound basis.
Therefore, my proposals are necessary and desirable in the interest of the
industry iteelf. And I go further and say that the relief of unemployment
und the adequate payment of wages of the workers are necessary in the
interesta of she country iteelf. The protection and maintenance of the skill
of a worker, and of his enthusinsm for work is in the interests of the
country. The willingness of a worker to work and his skill are u form of
capital which is more valuable to the country than the capital whick. the

capitalists invest in the industry. I, therefore, feél that the adoption of
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the measures which I suggest is necessary in the interests of the workers
as well as of the industry and the country. As regards the amendments,
I am quite prepared to accept the wording suggested by the Honourable
Member in charge of the Department of Industries and Labour. He
suggested a particular interpretation of the acceptance of the Resolution.
Well, let the Honourable Member remember this, that when we pass this
Resolution, this will be a Resolution of the House. The House will
intérpret the Lesolution according to 1ts lights; the Government may
interpret the Resolution according to their lights; and I may interpret the
Resolution according to my lights. Wae are free, all of us, in that respect.
But on the whole, I feel that I shall be justified in accepting the amend-
ment which the Honoursble Member in charge of .the Department has
proposed. I, therefore, thank him very much for accepting the Resolu-
tion even in that modified form.

Ral Bahadur Lala Brij Kighore; I beg leave of the House to withdraw
my amendment. '

The amendment was, by leave”;f thefls&embly, withdrawn.

Mr. President (The Honourable Sir Shanmukham Chetty;: The
question is:

‘“That for the original Resolution the following be substituted :

‘That this Assembly recommends to theé Governor Genmeral in Council to pursue such

steps as may bLe practicab'e to protect the workers in the country against unemployment
and reduction of wages’.” » '

The motion was adopted. oo oo

ST e
. _ _
Mr. President (The Honoursble Bif gguriwiham Chietty): The
question is: w W -
“That this Ammlﬂy.‘recomend_s, to, the Governor Geneu]\* Council to pursue
such sfeps as ‘may be. . .”

PO

The Honourable Sir Frank Noyce: May I say that“tvny suggestion was
‘‘to pursue such measures as may be practicable’’, and my Honourable
friend has accepted that wording. s

i3

Mr. President (The Honoursble Sir Shenmukham Chetty): The
question ib: ’ ' ’ '
“That this Assembly: recommends to the Governor General in- Council to pursue

such measures as ‘may be practicable to?protect the workers in the country against
unemployment. and reduction of wages.’ :
The motion' was adopted. o

# -
° R TIY:  2 b TR ER T .-
L4 ’ .
RESOLUTION RE EXCISE AND IMPORT DUTIES ON KEROSENE
' AND OTHER MINERAL OILS.

Mr. 8. 0. Mitra (Chittagong*and Rajshahi Divisions: Non-Muhsm-
madgn'ﬂl}un}‘l): I moye:" , .

“wi"‘ih Ambl{ ! recommends to the Governor General. in Conncil thaf steps
be “imimediately takem {o equalise the rate of excise duty and' the import duty on
\ ‘lterosene oil and also: on other allied ‘wrd oilé on which the rates of excise and
the import duties are different.” N T

-
—ay .

ok
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[Mr. 8. C. Mitra.] ‘
.. [At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair which was then occupied by Mr. Deputy
President (Mr. Abdul Matin Chaudhury).]

_ The present excise duty is two annas and 9§ pies and the import duty
is three annas and nime pies; and the differénce is 11} pies. My sugges-
tion in thie Resolution is that there should be no difference between
these two duties ou export and import. In réply 8o e question in this
:;;embly on tshe 26th Junuary, the Honourable Sir George Schuster

“The differenie bétween the rates of excise duty and cistoms duty on Kefoséne Is
at present 11§ pies per gallon. Duering the year ; ths exports of kercesne from
Burma to India were about 126 million gallons, The differsnce between the two
rates of duty, when applied to this quantity, amounts to Re. 74 lakhs of rupees.”

8o it is clear that if we increase the'excise duty onl¢ on the quantity
that comes from Burma alone, the Indinn Exchequer can get Rs. 74
Inkhs. 1 have not got the fizures about the quantity of oil thnt ‘is pro-
duced in the Punjab by the Attock Oil Compsny and in Assam by the
Assam Petroleum Company.” But if we. take those amounts walso into
consideration, I think the difference may be nearlv a crore of rupees a
vear. 1 have got the figures for 1930-81 in the books published about
Assam and the Punjub. It was 17,464,648 million gallons for Assam and
20,53,980 million gallons for:the Punjab. The figures for Burma for the same
vear were 110,257,026 gallons which have now been moreansed to 126 mil-
lion gallons. So, if there has been an increase, it will be about another
40 million gallons from the Punjab and Assam and, in round fgurds, if
we raise the duty, it will benefit the Indian I;coh hy about a crore
of rupees for India and Burma. In my Resolition ; hdve not definitely
said that the excise duty should be increased to the same level as the
import duty. I have merely suggested that it should be equalised, and
my grounds are these.

My contention -ig ‘that, due td thees Jdifférersfial fates, this large sum
of money goes into the pockets of the kerosene pool of which the Burmé
0il Company is the chief factor. I shall presently show, quoting figures
fron Government books, that the price of kerosene is fixed according
to’ the rotes of the imported oil- It éhe import dufy i Joweded, ¢hen
the poor Indian people will be benefited, and, in these hard davs, even
o small. reduction in the price of kesosene will- help them a great deal.
It is for the Finance Member to decide what he should do. My only
duty is to show him that there is a large amount of money, about a crore
of rupecs, that goes into the pockets of the indigenous manufacturers
all these years, and 1 shall presently show what this indigenous manu-
facture meens. It ie nmot more than five per cent. Indian, I mean, of

the total Indian production of kerosene.

We, N8 Sarmi’ (Nondinitited 'Non-Oéial) : - Qlestion.

Mr. 8. 0. Mitra: You will have the answef glso. This é:esé.ion wns
raised. a8 early as 1922 .bv an Honourable Member from the European
Gronp. Then the dfference was 1} annas. T wAll read from rhis speech—
it is a_speech of 8ir. Frank Carter on the 7th March, 1922. in connection
with- fhe general discusdion of the Budget. He said: . S
2 g imporf duty dn fobeign oil tiséd to be 1 annas per ikiperfa] ‘gallon. It i
now raised. 'i';'{zf ":iuf:' per :-dnon. nﬂovcrnmnt &::d”:'! y im‘iﬂmd" lﬁ" oXifia™ @
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of one anna per gallon on kerosene oil produced in India. I do not myself see why
this excise duty should not be the same as the import duty on foreign oil, wiz., 3
annas per gallon. Most of the oil produced in Indis comes from Burma and we
know that the oil companies are some of the richest and largest companies in the
world. I¢ there any reason why the oil companies of Burma should be let off so
cheaply? Tt is not as if all the profits they make are spent in India.”

That was the view of the then representative of the European Group,
8ir Frank Carir. I shell now refer to the views of Sir George Rainy,
whose views ure always held with great respect in this House, whether
by the Official Benches or the Opposition. In the year 1930, during the
discussion of the Finance Bill, this very same question was raised. I
refer to page 2128 of the Debates whiesh contains Sir Purshotamdas
Thakurdas’ views and then- I shall refer to the speech of Sir George
Rainy. Sir Purshotamdas Thakurdas says:

“On page 56 of the Tariff Board Report, this is what he (Sir Padamji Ginwala)
ssys: ‘Both indigenous and foreign kerosene are sold by this groop at the same
price’. There is a combination; the importer and the- 1 producer both work toge-
ther. The obvious inference, therefore, is that the extent to which the excise daty

is lower than the import duty, to that extent the profit of the indigenous companies is
increased.’’ '

Then, there was n further question in that debate whether the pro-
ducers in India could claim, under the policy of discriminating protection,

that that was the accepted policy of the Government of India. Referring
to this, 8ir George Rainy said: '

‘“I'n' some cases' there may be a claim to protection which may or may not be
held to be established, but what is the positiom in this case. The arguments I have
listened to from the European Benches seem to me to approach perilously near to this
position, that because the industry has for a period of a quarter of a century enjoyed
the benefit of a difference of one anna six pies per gallon hetween the excise d';f{
and the import duty, therefore that difference must continue for an indefinite period,
Looking at it, as I look at all these questions, from the point of view of the policy
of discriminating protection, I find it very difficult to understand how an attitude of
that kind is to be justified. The palicy of discriminating protection is that indus-
tries are to be protected’ until they can stand alone and dispense with protection. It is
true that, in this case, the import duty on keérosene was not originally imposed as a
proteetive daty, but .as’ part' of the system: of revemue -dities which at .the time of
its imposition were the only kind of duties in the Indian tariff. B8till let us take
it on the basis that at one time the duty may bave.been required ta keep the oil
industry going. Let us take it on that sssumption. 'A’" period of a quarter of a
century has elapsed, and thatbeing so, is it not fair to ask whether in existing circum-
stances, the retention of that™ difference between ‘the two rates of duty is™ still
necessary in the interests of the Indian industry. What do we find? I wounld refer
to the same figures which have already beep gquoted by m% Honourable friend Sir
Purshotamdas Thakyrdas, from the Majority Réport of the Tariff Board. It appears
from these figares tHat, out of a total share capifal’ of the Burma Oil Company.—a
comipsny which is responsible for rather move than three quartbrs and: rather less
than. four-fifths of the total:productjom of crude. il in India,~it_appears: that of the
total ordinary share capital: of £6,80Q,000.. on]y a Jttle over £1.300.000 is subscribed
capital, and about £5,500,000 oonisigts of bonys shares. In addition, there are
£4:000,000 preferérice shares. In the véar 1027. the dividénd declared on the otdinary
shares wax 20' per cent. That is. it must hate been-a Little over 23000 on the
ordinary shares, and the dividend on the prefertnce shares, in'addition: Imines that
figure upto something oves £1.600,000. The total subscribed capital is £5_.3®,Q)0. and
the proportion of the two dividends togather on.the total subscribeg capital is nearly
30' per cent.” . ‘ ‘ )

Furthér on, he says:

“Tf ew application for protection comes forward. it is always very carefully
and 'nn’r:o:lvw 3&521»&: and ':he recovimeridatiotis: whicH' have' hitRerto ' received! the
aporavall of the House bave dlways' been' om the’ basts of giving mo rhore: than wad
really. .necapsry to put. the industrv on » sound-basis.  Unless we abavdon tha} policy
I do not-see how we can oconsistently defend a.pesition which amounts.to this that,
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because an indusiry has for a quarter of a century enjoyed actusl protection of ‘8-
certain amount, cwing to the difference hetween the excise duties and the customs
duties, therefare this difference must he regarded as sacrosanct and the Government
must in no circumstances interfere with it.'’

Then, further on, he says:

“The only question is this; is the industry making large profits gnd is there reasom
to believe that those large profits are due to the :i‘ﬂem‘:opbwv the customs and
the excise duties. Whether it is ane company or several companies to any mind, makes
no difference at all.”’

From these statements it is clear that, on the ground of discriminating-
protection, this industry, which has now for more than 90 years been
giving dividends of over 30 per cent., cannot claim any special protectiom.
I have calculated the figures here and 1 find that the total dividemds it
has paid is £88,007,258. This is about the Purma Oil Company. The
dividends are given in the Tariff Board’s Repott and I have merely multip-
lied the percentage of dividend declared each year by the capital of that
vear, and if vou want it, I can read it. The dividend varies from 10 to-
50 per cent. from the year 1902 to 1927.

Mr. B. T. H. Mackensie (Nominated Non-Official): Could you let us
have the figure for 1925, which vou have worked out?

Mr. 8. O. Mitra: In 1925, it .wae 85 per cent., which amounts in
money to £8,202,918.

Mr. R. T. E. Mackensie: The actual dividend in that year was 18%
lakhs of pounds of which something less than 16 lakhs of pounds was

paid on the ordinary shares.

Mr. 8. 0. Mitra: I am giving these figures from the Tariff Board Re-
port, page 7. 1f vou multiply the dividend bv capital, vou get the
figures. Do you question the accuracy of the Tarifft Board figures?

Mr. R, T. H. Mackensie: No: but I question your working of them.

Mr. 8. 0. Mitra: Working is mathematics. Learn better mathematics
and vou will find it. Tn 1928, it was 80 per cent. and in 1927, it was 20"
per cent. 1 could read the whole thing. You can test it at vour leisure:
In 1902, the invested share capital was 1,145,114, dividend 15 ner cent.
Amount of dividend comes to 171,767. In 1908, the invested capital
was £11,556. The total capital was £1,156,670. The dividend was 15 cent.
and the amount of dividend was £178,500. and the largest I find in_the
vear 1019. The dividend was 50 per cent. and the amount of dividend
£1.978.750 and. in 1924, it was 85 per cent. In 1925 also, it was 85 per

cent. and the tota] comes to this

Mr. . 8. Millar (Burmsa: European): How much of that. dividend
was earmned in this country dnd how;p'g'hof it came from their foreign

investments ?

Mr. 8. O. Mitra: That is not the issue. You hear me first.. vw
honuses up to date comes tesgbe total of £5,680.564. 8o the ‘talelr iy

dividends paid up to _date ple#-Sobglige comen to nearly £40 miltion on &
capital of £6 million! T would like Yo refer my friends to page 7 of the
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Indian Tariff Board's Report. On page 7, the total of the ordinary -capital
is given as £6,868,256, preference shares £4 million total £10,868,256:

“In addition, in 1903, £500,000 debentures were ontatand% but these were all

paid off by 1013. Of the ordinary cdpital of %6;868;956, £5,580,564 represents bonus

shares. The following distribations of dividerids have been made on ordinary shares.’”

All these figures are given on pages 7 and 8, which show dividends
having been paid ranging from 10 per cert. to ‘50 per cent. Then, they
remark in the majority Teport: T ‘

“It appears, therefore, that an original holder. of shares in this Company
would now hold shares of the nominal value of £540 which, at the present market
quotations, would be worth £2,400 and, in the period 1902-1927, would also have
received dividends of over %1,600.”

I think, 8ir, vou are now satisfied as to how much of ‘these shares has

been paid. Thus the bonus shares were more than £ five

4 rit.  million, and dividends of more than #£38 million have been

paid. Of the ordinary capital of £6,868,266, the honus -capital

was £5,590,564. Thus the real capital is only £1,277,602. You can take
these figures and trv vour own arithmetic.

Gir, ‘the Honourable the Finance Member said that if the Burma
kerosene oil were subjected to a higher import duty, it was by no means
certain that the same ‘quantity would be imported into India, while, if
Burma was not ‘& part of India, the Government of India would lose the
income-tex. Sir, it is not a fact that if we raise the export duty to the
import level, the Burma oil would not come into India. If time allows,
I shall show that Burma oil can sell cheaply in India, because it has &
monopoly. Why? Because in the mearest matket, ‘6ven in China, it
has to undergo competition with the Royal Dutch Shell Group which can
supply kerosene from the East Tndies. The Tariff Board's Report at page

28 'savs:
“We should explain here that until 31st December, 1827, the Royal Dutch Shell

Group and the Burma Oil Company compensated this Comp fully for any losses
incurged on account of the price gv‘:r by ‘paying the fh;l Pool ;:ym existing before the

War commenced.

We have alieady ‘referred to the fact thst the Royal Ditch Shell Group have
greed to ‘coiupen he Buriia Oil Cothpany and the Indo-Burma Oil Company to
:Ee extent of half ‘the difference betwéen Chinese prices and Indian prices on their
contribution to the Pool.”

Now, they have formed a Pool. T shall give more figures to show you
‘that reslly ‘these three or four English Corpanies, incorporated in England
with very few Indian whares, ‘Hre 'monopolising the Indian trade for the
last 80 years and more, and I shall still show that it is not for the
benefit of Indians and that India has paid crores of rupees because of this
monopoly and these Companies have not the semblance of a claim to ask
for any disoriminating protection as an indigenous industry. As regards
‘the Honoursble the Finance Member’'s anxiety that the income-tax may
be ‘lost, T ¢an tell him that by income-tax he oertainly claims less than
100 per cent. of the total income. It must be assessed on a certain
percentage of the whole income. If he can get Rs. 74 lakhs, he cannot
. expect to get as large an amount as Rs. 74 lakhs by income-tax. I shall show
in amother connection how these compsnies deceive the Indian treasury
as well. . Bir, what do these large bonuses mean? All this ig simply
avoiding the income-tax. A Compsny, with & million ‘and three hundred

D
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[Mr. 8. C. Mitra.]

thousand pounds as capital, giving a bonus of more than £5,580,000,
means only this that they have avoided the super-tax that is levied in
India. This is one of the ways how these big Companies can manage,
and Government wink at these deceptions! Did anybody hear of giving
such large bonuses, which are an indirect way of making out the income
to be less, so that the Finance Member cannot get hold of them under
the Income-tax Acts? Sir, the Honourable the Finance Member’s anxiety
should be more in respect of amending the Income-tax Act, so that, in this
unfair way, in the name of bonuses, such Companies should not be able
to conceal their real income.

Mr. B. Das: The Bombay millowners did the samel

Mr. S. 0. Mitra: Yes, yes, I know all these clever people did so. S8ir,
I shall quote some of the passages both in the Majority Report and in
the Minority Report to show how the prices that prevail in India have
very liftle connection with the cost of production, but they put it near
about the rate of the importers.

8ir, I quote now from page 11 of the Tariff Board’s Report:

“The Burma. Oil Company, the premier oil company in India, by its arrangement
with those Companies whose properties are so situated as to enable them to offer for-
midable competition in the Indian market, viz., the Royal Dutch Shell Group and more
recently the Anglo-Persian Oil Company, has secured an organization capable of com-
trolling and fixing the price of oil products in India.” !

At page 12, the Tariff Board say:

“The Burma Oil Company by its arrangements with those companies operating in
countries so situated as to afford opportunities for effective competition in the Indian
gnarrke;,! secured to itself and its associated companies the power of controlling prices
in India.”

The President in his Minority Report at page 85 says:

“T'he Burma Shell Group sells nearly 86 per cent. of the indigenous kerosene, the
only company outside that group being the Indo-Burma Petroleum Company. The
Standard Oil Company of New York and the Indo-Burma Petroleum Company follow

these prices.”
1

The real competition did not exist in India and there was no one to
challenge the Pool's claim to receive the equivalent of the American
parity for their petroleum produce. In the Summary, at page 95, para-
graph 10, they say:

“The real equivalent of world parity at Indian ports is the price at which under
competitive conditions kerosene is or can be imported on a commercial scale. Russian
oil has been so imported and landed in India duty paid at Rs. 3-10-7 per unit for
superior and Rs. 3-7-11 for superior and inferior combined. On these figures the
indigenous industry has been realizing prices very considerably above world parity.”

0

In para. 15, it is said:

‘“There is evidence which suggests that all petroleum products are being sold in
India at exorbitant prices owing to oil business being in the hands of Oil Trusts,
and that the consumer has to pay a sum which may amount to Rs. 5 crores per annum
in excess of economic prices.®
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From these quotations I would like to show that these Companies
cannot claim any preferential treatment from the Indian Government at
the expense of the poor consumers. Sir, it is because of these cases
that, during the last five years of the regimé of the Honourable the
Finance Member, the poor Indian peasants and cultivaters and others
'had to pay an additional taxation to the tune of not less than 40 crores
of rupees. Is it not hi§ function, now that he is retiring, to see if he
can relieve the Indian tax-payer to some extent from these heavy addi-
tional taxations. Sir, I understand that the British Government at home
are now restoring the cut in the salaries of the officials. It was taken up
here as an emergency measure. As an emergency measure,—what does
it mean? It infringes strictly the conditions of service of the officials in
India. If we can afford to pay full salaries to our officers, why should
we not do it? These are some of the sources which remain untapped and
I very humbly request the Honourable the Finance Member to see if it
is possible for him to get money from these sources which are now being
monopolised by people who have no special claim for a discriminatory
treatment. I challenge Honourable Members here to show if the poor
Indians hold even five per cent. of the shares in these big Companies. Sir,
if my time is not up, I will take only a few minutes more.

Mr. Deputy President (Mr. Abdul Matin Chaudhury): The Honourable
Member has spoken for more than half an hour and he should now bring

his remarks to ‘a close.

Mr. 8. 0. Mitra: Sir, it is a subject that takes time. If you like, I
will close my speech; but if you allow me to continue for a few minutes,

I shall be glad.

Mr. Deputy President (Mr. Abdul Matin Chaudhury): The Honour-
able Member can speak for five minutes more.

Mr. 8. O. Mitra: If the question is raised by any Member, I shall
subsequently show that even so far as the inferior quality of oil is con-
cerned—for which some Members in the past claimed. that India had
been very much benefited by these combines—India has paid more even
as regards the inferior quality of kerosene as well. It was not due to
any special consideration for the poor Indian that the rate for the inferior

Burma oil was put at a lower rate.
Raja Bahadur @. Krishnamachariar: How about the consumer?

Mr. 8. C. Mitra: The Resolution that I have moved merely says that
the rates may be equalised, but the Honourable the Finance Member
can, if he likes, lower the rates or he may put-a middle figure by raising
a bit the export duty and lowering the import duty. What I claim is
that this differential treatment does not help anybody in India except the
group of foreign manufacturers. 1 will now refer to page 5 of the Report

where it is said:

“The Burma Oil Company has advanced the Assam Oil Company £800,000 and
holds 90 per cent of the share capital of that Company. The British Burma Petroleum
Company has no separate marketing organisation but utilizes the agency of the Burma
0il  Company for the sale of its products. The Rangoon Oil Company is practically
idenmtical with the British Burma Petroleun Company, the latter Campany holding
96 per cent. of shares in the former. The .Ranﬁzon 0Oil Company produces only crude
oil, the whole of which is sold to the British Burma Petroleum Company.”

D 2
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The other group is:

“The Indo-Burma Petroleum Company urnder the management 'of Messrs, Stedl
Brothers has its own marketing organisation and is in no way odrinécted with the
Burms  Cil Company. It holds 33,000 out of a total of ‘250,000 shares in the
Hessford Development Syndicate which is a private company, while Messrs. Steel
‘Brothers hold 66,402 shares. The ocompanies are, therefore, very closely associated.
The Attock Oil Company is under the management of Meséirs. Steel Brothers who also
hold 446,805 of the shares but utilizes the Burma Oil Compdhy’s orgunisation for the
marketing of its products.”

I can show from 'G:overnment reports that it is really the eombination
of these few British Companies which are incorporated in England and
which belong to the same class of sharéholders that almost monopolise
the Kerosene trade and fix the price of kerosene ‘without any reference to
the cost of production.

I would like to emphasise one paint and I hope the Hooourable the
Finance Member will help the Hcuse by giving figires. It is shid thet
to this group also belongs the Anglo-Persian Oil Company. 56 per
cent. of the capital of this Company is said to be subscribéd by the British
Government, 28 per cent. by the Royal Dutch Shell and only 18 per
cent. from public subscriptions. If this is a fact, this Anglo-Persian
Oil Company also form a very large und important fastor in this pool.
Then if the British (Govermnent hold as big 'a ipércéntage as 56 of
the capital, of course, I am speaking subject to correction, then the Com-
pany’s influence with the British Government may be so great that all our
efforts to tax them properly will fail. I ‘know the difficulties of the
Honourable the Finance Member in this case, but I hope he will ‘try his.
best to convince the Secretary of State, who 1is responsible to the
British people. The Secretary of State is not responsible to India, vet
we appeal to the Honourable the Finance Member that he may . see
that the Indian interests do not suffer and that this large aimount of
money is added to the Indian Exchequer and thus mitigate the heavy
taxation that has been imposed on the country during the last few years.
The economic depression is very great and yet India is paying a higher
and higher ‘amount of taxation. Bir, if the Budget is balanced by heavy
taxation alone, I certainly hold that much great claim cannot be made
for good government in this country.

8ir, T move my Resoltition.

Mr. Deputy President (Mr. Abdul Matin Chiudhury): Resolution
moved:

“That this Assembly recommends to the Governor General in ‘Council that ‘steps
he immediately taken to equalise the rate of excise duty and the import duty on
kerosene oil and also on other allied ‘mineral oils on which the ‘fites of excis an
the ‘imports ‘duties are ‘differenti," ,

Mr. R. 8. Sarma: Mr. Deputy President, I very sttongly oppose this
Resolution and, I do so, because, I think, ffom the political point of
view, the moving of this Resolution at tHis whoment is most inoppor-
tune and all my arguments will be based on that. Therefore, if Honour-
able Members will wait, they will understand why it is ‘so. Sir, my
Honourable friend, 8ir Frank Noyce, in the course of his concluding
remarks on the last Resolution a few minutes ago, said, that 'the value
of the Resolutions that are moved on the floor of the House should be
considered not only ffom the merits of the Resolutions, but also the quar-
‘ters from which they emanatéd. Bir, judging by that standard, I suspect
the quarters from which this Resolution has eémanated.
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Mr, 8. O. Mitra: If the Honourable Member is honesk, bLe will say
plainly what he means and what are his implications,

Mr. R. 8. Sarma: I am not insinuating anything at all. It is a plain
statement and if only my Honourable friend had waited and listened to
what I was going to say, he would regret having challenged me now. I
say that if this is purely a revenue measure, for the purpose of getting to
the coffers of Government nearly s crore of rupees, if this suggestion had
come in the Finance Billger if it had come as a separate measure from the
Honourable the Financ®Member, I would have perfectly understood it
and we, on our part, would have supported it. But this does not comc
from that quarter and the Honourable the Mover himself has emphasised
that that was not his view. If, however, this is based upon two argu-
ments, namely, firstly, that in all parts of the world, there is always
some sort of parity, there is fiscal equality between the excise duty and
the import duty and that we should bring our own country’s fiscal posi-
tion along lines which obtain in other countries, then I think the Resolu-
tion can claim a large measure of support. If, on the other hand, my
Honourable friend can prove that nearly one crore of rupees can be got for
the Government by undertaking this measure and only from that point
and that point alone he is moving this Resolution, then there is some
justification for giving the same support. But my Honourable friend has
made it plain from the very beginning that neithor of these two things
are his intentions. His whole idea is that from the Burma Oil Company,
a British concern, he wants to take about a erore of rupees from the
profits they are making and give it over to the Government of India
simply to teach a lesson to the British Company.

Mr, 8. 0. Mitra: Who pays it? Is. it not the Indian comsumer?

~Mr. R. 8, Sarma: With regard to what the Indian consumer gets in
this House and how his cause is championed, I will have a good deal to
say when the Tariff Bill comes up for discussion, because I find in this
House all sorts of preposterous motions on behalf of consumers are made
but, I make bold to say, it is only the importers who are masquerading as
consumers who are able to get the ear and support of most Honourable
Members of this House. In the present instance. I do not see any
consumer ‘has sent any representation to my Honourable friend;, Mr.
Mitra, or any one in this House to take wp his cause with regard to the
kerosene oil. Well, 8ir, I myself am a consumer and my Honoursble
friend, Mr. Mitra, who perhaps lives in the townside, may not consume
kerosene oil at all, but I live in the countrvside in Southern India where
there is no electricity, and kerosene oil is used in my part of the country
much more than in the part of the country from which my Honourable
friend, Mr. Mitra, comes, and so, I am the real consumer of kerosene
and, therefore, I would challenge my Honourable friend to bring out a
single telegram from any consumer protesting against the existing condi-
tions and asking that a Resolution of this character should be moved. I
was saying, Sir, that I have to oppose this Resolution on political grounds
aund they are these. Unfortunately, Sir, for the last four or five years,
we have been seeing hoth British officials and British merchants going
before the Round Table Conference and before the Joint Parliamentary
Committee always asking for safeguards. =~ '
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Mr. 8. 0. Mitra: The British merchants are asking for the separation
of Burma because of their interest in the Burma Oil Company.

Mr. B. 8. Sarma: That point does not arise here. I was saying, Sir,
that British officials, as well as British merchants, are going before the
Joint Parliamentary Committee and before the Round Table Conference
and are asking for safeguards. I say, Bir, that if my countrymen like my
Honourable friend, Mr. Mitra, and others have not been pursuing these
tactics, I do not think that that question of safgguards would have been
raised, nor would our European friends have pre& a8 they have done so
before the Joint Parliamentary Committee and the Round Table
Conference, and who can deny that they have had sufficient justification
for doing so. In this connection, Mr. Deputy President, I may relate
to you a small incident which I heard from some influential friends in
England. When at the last Joint Parliamentary Committee, some people
were asking for safeguards, Lord Derby and Lord Salisbury and a few
other British Members of the Joint Parliamentary Committee honestly
felt that British commercial interests were asking for safeguards out of
suspicion of the future Indian Government and did not want to take much
serious notice of it and wanted to convince the witnesses before them.
that their suspicions were unfounded and that they were wrong in press-
ing for those safeguards. But, during the course of the day, in the course
of examination of these witnesses by some of our own Indian friends,
questions were so put that these very gentlemen were convinced that
those people who were asking for safeguards were perfectly justified if the
future governance of the country would be entrusted in the hands of these
Indian members who were putting those questions.

Mr. 8. O. Mitra: Did I not tell the House that it was an honest
Englishman, 8ir Frank Carter, who took up this point before Indians and
an Indian like you now oppose it.

Mr R. 8. Sarma: I am opposing it on political grounds alone as I said
before.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham--
madan Rural): What is your politics?

Mr, R. 8. Sarma: I cannot understand your question. 1 am perfectlv
willing to answer the Honourable Member's question, but the Honourahle
Member is always very unintelligible and, therefore, it is very difficult to
understand his questions. 8ir, what will be the effect of this Resnlution?
Here, my Honourable friend, Mr. Mitra, twice emphasised that the
shareholders of all these concerns were all Britishers and that they were
pocketing all this money, and that they were deceiving this Government
and, therefore, he was suggesting some sort of discriminafory treatment.
His arguments virtuslly amount to that. I say, Sir, arguments of this
nature are going to strengthen the hands of the die-hards at home who are
asking for more safeguards, and they would now say, in the light of tho
present experience, that they were perfectly justified. Then, my Honour-
able friend challenged me to show whether even five per cent. of these
companies had Indian shareholders on their registers. So far as I know,
there are only about five or six prominent concerns which are producing
oil in this country, namely, the Moola Oil Company, the Indo-Burma.
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Petroleum Company, the British Burma Petroleum Company and the
Burma Oil Company, and my Honourable friend challenged me to show
whether there were more than five per cent. of Indian shareholders on

these Companies.

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty)
resumed the Chair.]

Would my Honourable friend, Mr. Mitra, be surprised to hear that,
in the Moola Oil Company, the shareholders are all Indians? With
regard to the Indo-Burma Petroleum Company, would my friend be
surprised to hear that nearly 75 per cent. of them are Indians or, to be
more correct, there are 708 Indian shareholders as against a total of 1,098
shareholders. With regard to the British Burma Petroleum Company,
out of 11,020 shareholders, there are 9,440 Indian shareholders. With
regard to the Burma Oil Company, against whom all the attacks are
directed, they have got a large number of Indian shareholders. I have
not got the figures at present, but would my Honourable friend be
surprised to hear that if he cares for it, perhaps I could ask my Honour-
able friend, Mr. Mackenzie, to transfer to my Honourable friend, Mr.
Mitra, as many shares as he likes. The Burma Oil Company shares are
as much in the market as any other shares are in the share market, and
any Honourable Member of this House, if he cared, could buy them.

Mr. B. Das (Orissa Division: Non-Muhammadan): What is your
brokerage ?

Mr. BR. 8. Sarma: I do not take any brokerage. It is the peculiar
good fortune of certain Honourable Members of this House and I have not
tasted it. Now that the matter has been raised on the floor of the House—
T have never made any personsl reference of any character in this House,
but as this matter has been raised, let me give one information on the
floor of the House, which some of my Honourable friends, who represent
the Burma Shell in this House, can endorse, namely, that I myself had a
Burma Shell agency getting about Rs. 1,500 a month till two years ago
for the last few years, and as soon as I became a Member of this House
and took up the work of journalism in Calcutta, I informed the Burma
Bhell Company in Madras that, in view of the fact that these con-
troversial matters are likely to come before the House and in view of
the fact that from day to day the affairs of the Burma Shell Company are
being discussed on the floor of the House, I feared that even if I supported
the Company, honestly, motives would be attributed to me, and, therefore,
T begged of them to allow me to resign the agency. I wish some Honour-
able Members of this House could show an equally good record. Sir, the
point was made out that all the money from this concern went only into
the pockets of Europeans. To show how much of the Indian revenues are
beneﬁbed by them, I have been able to get a few figures which would
interest this House. In 1981 alone, the indigenous industries contributed
to both Central and Provincial revenues, in the form of royalties, no less
than 1} crores. Again, the Burma Oil Company bought in this country
alone in India stores worth about one crore of rupees in one year.
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Dr. Ziauddin Ahmad: Does it include petrol algo or only kerosene?

Mr. R. 8. Sarma: Another point which my Honourable friend, Mr.
Mitra, pressed was that, because of this monopoly, they were regulating
the prices and influencing the world prices in this matter. I put it that
it is entirely wrong, because, from the figures that he himself can find
from the Indian Tariff Board Report, he will find that the production
of oil in India and Burma amounts to only one-sixth of what is produced
in Persia alone, and this is very small compared with the production of
-il in the whole world, and nobody can say that with such an infinitesimally
small production of oil, they would be able to influence the world prices.
Sir, these are some of the grounds on which I strongly oppose the motion,
and, as I said, these frequent attempts on the floor of the House and
outside to diseriminate against Britishers and Europeans in this country
have had a very great disastrous effect of tightening up the die-hards at
Home against the Indian aspirations.

Mr. President, when you were not in the Chsir, I mentioned an instance
how by the way in which our own witmesses cross-examined certain Euro-
peans in the Joint Parliamentary Committee, British friends of this country,
who were first against the safeguards coming out of the meeting of the
Committee, said:

‘“Wa, thgq%t‘ these apprehensions were, founded on suspicions, but, from the way in
which your own representatives from India put questions to these members, we are
perfectly justified in thinking that, if the governance of this country went to the
bands of these people, there would be perfect discrimination, and these .European
officials and merchants were perfectly justified- in asking for safeguards.’”

Therefore, Sir, in the interests of the country itself, in the interests of
creating a better atmosphere to dispel all fears that we in this Assembly
und outside are discriminating against the British people in this country,
and in view of the goodwill that we will secure, I strongly oppose this
Resolution.

M. E. 8. Millar: Sir, I rise to oppose this Resolution. I have been
in the employ of three different indigenous oil producing companies in this
country for the last 20 years and I feel I am qualified to speak om this
matter, one that deeply affects the interests of the industry concerned.

An Honourable Member. of the House on the Qpposite Benches once
asked for my opinion on the standin% angd, progpects of.a certapn indigenous
oil producing company in which he had. invested some monpy. My reply
did not leave him, I am afraid, very happy about his investment, because
he expected that his investment must ypdoybtedly. turn to gold. I pointed
out to him that any one investing money in the development of ail must look
on such an investment as a greaf gamble. He seemed very distressed
and said that, had he known this before he made this investment, he
would certainly not have. made it and would have put hig money into
scmothing else.  Apropos of these remarks, Sir, T, ﬂbou{.d. like tc poinf out
that, in spite of this Member’s anxiety to have.gn absolutely 100 per cent.
safe investment, there is a very large amount of Indiap capital invested
in this country’s oil industry. As you know, Sijr, I represent a Burma
ponstituency and, in that province, three dut of eight of the oil companies
in Burma actively engaged in drilling and producing ¢il are wholly. Indian.
Honourable Members present from Burma. and the %[onourable. the Govern-
ment Member will bear out my statement that, during the 20 odd years
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that the three Indian companies to which I referred have been in existence,
no attempt has been made by the larger companies to come in their way
in the prospecting or drilling for oil or to deny them an outlet for the
products. Of the five remaining companies, these we might term not
wholly Indian companies, but in these companies there is a very prepon-
derating interest of Indian control, in fact in some of the companies as
much as 60 per cent. and, L believe, in one case 75. Ik am not asking
my Honourable friends to take my advice and invest their money in oil.
Tnvestment in oil is a definitely risky business. But unless they are. pre-
pared to take that risk, let them not begrudge success. to their more venture-
some brethren, if they have the good fortune to win through.

Mr. Muhammad Azhar AH (Lucknow and Fyzabad: Dixisions: Muham-
dan Rural): May I know at what premium we can get these shares now
in the Burma Oil Company ? '

Mr. B. S. Millar: From the papers it was about. £2 a share & few
months ago and today they are double that figure.

As an instance of what I have just said, it may interest the. House
to hear the following facts and figures pertaining to the oil company which
I am at present managing, i.c., the Attock Oil Company. That Company
has a subscribed capital of one and a half million pounds sterling. Had
the shareholders, many of whom are Indians, invested their money in
QGovernment paper, instead of this venture to develop an indigenous industry,
these shareholders would today have been bebter. offi to. the extent of 1}
crores of rupees. Further, had the Company not. existed and the equivalent
of its small production been imported from foreign sources, the revenues
of this country would have lost one-third of a crore of rupees since this
Company started its operations, while in wages,—FE am sorry Mr. Joshi is
not here,—in wages to Indian labour, stores purchased in. India for drilling
and refining the oil, the people of Indin would: have lost thel enormous sum
'f over three ecrores of rupees. Nome of this large sum would have been
spent in India had the cil been imported. But, instead, the wages paid
and the stores purchased would have gone into the pockets of those in the
foreign countries producing that foreign oil. ‘

I have just seen in an issue of that weekly paper Capita], dated the 1st
February, a review of the Assam Oil Company, and I would refer my
Honourable friend, Mr. Mitra, and those friends who support his motion,
to read that Company’s case quoted in the Capital. These two Companies,
to which I have referred, are at present the only oil producing companies
in India proper, while, in Burma, there are eleven companies at present
engaged in the industry of producing and winning oil. The exploring of
the country for oil deposits is open, as it is for iron ore, coal or any other
mineral, to all British subjects, Indian and European alike. The only
veason that. Indians have not to a greater extent participated, in my opinion,
in the search for oil or are not involved in the development of known deposits
more than is the case today, is the indisputable fact that Indians have
ngt been prepared hitherto to risk their money on a sufficiently large
scale. It is a big risk, of course, and crores of rupees have been fruitlessly
gpend and entirely lost in the search of oil in this country. It may not be
realised by Honourable Members that prospecting for oil is at present
boing carried out. in India at depths. down to a mile and more, and, such



594 LEGISLATIVE ASSEMBLY. [6re Fms. 1084.

[Mr. E. 8. Millar.]

prospecting, I can assure the House, is a costly business due to the many
failures we have before we reach those great depths. In the past, many
companies,—and not all small companies at that,—have started up in this
country for the purpose of finding and exploiting untapped oil reserves.
It is a striking fact that approximately 80 per cent. of these companies
have ultimately failed and had to close their doors because they failed
to discover the oil which they were searching for. The capital lost in
these adventures is estimated at something like three crores of rupees. The
aggregate sum which has been spent by only gix of the surviving eleven
oil companies on fruitless searching for oil, is over six crores of rupees.
All this money, a total of nine crores, has been spent in new areas without
finding & drop of oil in commercial quantities. All that money has, in
fact, gone down the drain. In spite of this, the indigenous companifs
continue their prospecting work in various parts of the country. My
Honourable friend, the Government Member from Burma, with his personal
contact with many of those adventurers, will be able to confirm what I
have just said. Nothing is heard of these failures however, and the man
in the street, and I am afraid, many Honourable Members of this House,
only hears of the few successes. Prospecting for oil is the greatest gamble:
that industry provides and unless encouragement is given,
unless the home industry is maintained on a strong and
healthy basis, neither will the people of this country be encouraged to risk
the large sums of money that have to be risked on the prospector’s game
of chance, nor will the necessary capital be forthcoming from outside. I
would ask you, Sir, if capital would have been forthcoming for the estab-
lishment of sugar factories to the enormous extent which is now the case,
had not some assurance of security and protection to the sugar industry
been given by the Government. To look at the problem from a different
angle, what guarantee is there of a continuous supply of oil from foreign
sources ? Foreign sources are liable to be cut off at any time and are likely
‘o be as soon as world conditions improve. If an organisation is built up
on the belief of permanent supplies from Roumania and Russia, what is
going to be the position when it does not suit Russia and Roumania to
sell to India? This is no vain suggestion. Further, we must consider
the effect on the balance of trade. To encourage the importation of foreign
oil, when ample resources are available in India, is asking for an adverse
balance of trade, and I think my Honourable friend, the Finance Member,
will bear me out in this. Surely, from a national point of view, such a
policy is fundamentally unsound.

I must here refer to a telegram which I received signed ‘‘Ishwardass
of the National Petroleum Company’’. No doubt other Members also have
received the same telegram which is a printed one. This telegram is a
misleading telegram, either purposely misleading or through ignorance of
the real facts. I will shortly prove that the equalisation of duties will not
save the country’s revenues 74 lakhs annually as Mr. Ishwardass states
and as my friend, Mr. Mitra, also stated: on the contrary, it would
actually effect a serious loss to the Governmenf and to the country. He
refers to the levelling up of duties and excise avoiding Government reve-
nues troubles. I must admit I cannot see the meaning of this. I think
the Honourable the Finance Member will be able to tell this House that
no other form of revenue is collected so easily and without cost as the
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exise revenue collected from the indigenous oil industry. It would be
interesting in fact to know what it costs per lakh of rupees collected from
the oil industry, as compared with collecting from other industries or from
income-tax. Further, in this telegram, Mr. Ishwardass of the National
Petroleum Company waves the flag of the benefits to the poor public.
But what would be the position if all the indigenous companies are forced
to close their doors? The importers, including the said National Petroleum
Company of foreign oil, would then be free to exploit the poor public to
whom he refers and leave them with no guarantee of continuous supplies.
In today’s Statesman, the same author claims to be the first Indian oil
company. Here, again, is another misstatement of fact. The National
Petroleum Company have no stake in the indigenous oil industry. Indian-
promoted indigenous companies actually started searching for oil and have
been operating, for the last quarter of a century, prospecting, drilling
for oil, refining and selling. The National Petroleum Company’s claim is
a claim, therefore, which is apt to confuse the issue in the minds of those
who are not aware of the actual position. They are only actually im-
porters of foreign oil which they will only be able to offer while foreign coun-
tries have surplus oil to get rid of. I do not think it is fully realised
what the producing side of the oil industry means to India. I am glad,
Mr. Joshi is in his seat. Is it realised that in royalties, license fees,
income-tax and customs duties on imported machinery and stores, apart
altogether from the excise duties, the Government Exchequer benefits
annually by over a crore of rupees? While if foreign oil replaced the ship-
ments from Burma, the revenue from such foreign shipments would, as
stated by the Honourable the Finance Member a few days ago, smount
only to 74 lakhs. It may be argued that this figure of something over
a crore includes income-tax which in any case would have been recoverable
from importers; but that is not quite true, because in the one case the
tax is assessed on the profits of the producer as well as the distributor,
whereas, in the other, the producer’s profits would not be earned in India
and only the profits of distribution of imported kerosene would be subject
to income-tex in this country. So, Sir, we arrive at the paradoxical posi-
tion of this House debating a Resolution to remove protection from the
indigenous oil industry when, in fact, no protection at all reslly exists.
And this at a time when almost without exception every other indigenous
industry in the country is in the enjoyment of protection even though this
may be fortuitous owing to the existing policy of imposing duties for
revenue purposes. Again, is it realised that over two crores a year are
paid out in wages to Indian and Burman workmen and that some 85
lakhs a year is spent in India on the purchase of stores? What has my
Honourable frienap, Mr. Joshi, got to say about this attack on an industry
which employs over 84,000 Indians and Burmans? Does he want to see
unemployment increase? Further, in the oil fields in Burma and in the
refineries, over 60 per cent. of the 28,000 employees are Indian and less
than 40 per cent. Burman.

Mr. 8. 0. Mitra: You are now anxious to drive them out by separating
Burma from India.

Mr E. 8. Millar: These are big figures, and I ask Honourable Mem-
bers opposite to ponder over them deeply. These figures are a measure
of what India stands to lose in material wealth if the home production is
to be ousted by foreign oil.
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1f the substance of this Resolution were to be made effective, it would
stop all prospecting for the development of the country’s mineral oil re-
sources and close the doors of many of the remaining companies who are
at present prospecting and producing oil in this country. With these
words, I oppose the Resolution.

Mr. Bhuyput Sing (Bihar and Orissa: Landholders): 8ir, I rise to
support the Resolution under discussion which has been moved by my
Honourable friend, Mr. 8. C. Mitra, and I must congratulate him, and
I think that he deserves congratulations from the Honourable the Finance
Member as viell. Mr. Mitra has shown the Honourable the Finance Mem-
ber how he coyld get a very large revenue from the equalisation of both
the import duty and the excise duty on kerosene. I support the Resolu-
tion, both on economic as well as political considerations.

In considering the economic side of the question, I am to consider
the interests of the consumers of oil and the industrialists concerned with
the production of oil. 8ir, though I do not like to go over the ground
of the past history of the imposition of the higher import duty and the
lower excise duty, still I must say that the lower excise duty was imposed
for two considerations. Firstly, to give an indirect protection to the
indigenous production from the unfair competition of the well organized
oil industries outside. But may I ask with all seriousness as to what are
the reasons for which we should take the Burma oil industry or the
Attock oil industry as indigenous industry? The capital is non-Indian and
the large profits that accrue go out of India in the form of dividends.
Then, coming to the question of giving relief to the poor Indian consumers,
I am afraid. it has already been conelusively proved by Mr. (now Rir)
Padamji Ginwala in the Minority Report of the Tariff Board on the oil
industry that this difference of the two rates of duty really did not give
any relief to the poor Indian consumer. I think it has already been
threshed threadbare by Sir Purshotamdas Thakurdas in his speech on the
subject which he delivered in this House on the 21st March, 1980. Sir,
this question is not a new question, and as far back as 1922, Sir Frank
Carter vehemently opposed the differentiation between the import duty
and the excise duty on kerosene. Mr, Arthur Moore, on the 21st March,
1980, in his speech on this subject, stated, amongst other things, as
follows :

1922

The implication, it appears, is that, in cases of deficit budgets, the
excise and the import duty on keroseme may be equalised. Taking that
view of the case, I think today the justification is all the more, because
not only we are passing through deficit budgets during the past two or three
years, but we may expect to see another deficit budget in the coming
year as well. Even if we do not actually find a deficit budget, it may
be due to the cut in pay which was enforced as a temporary emergency
measure, but which has become more or less a permeanent feature in our
budget. In this connection, 8ir, with your,permission, I would like to
suggest to the Government to reduce the scales of pay as much as they
like, provided that is done uniformly both for subordinate and superior
services and both for services recruited in India and outside to bring down
expenses, but they have no justification whatsoever to continue the cut

‘But, 8ir Frank Carter spoke st a time when we were faced with a deficit budget in
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in the name of emergency which can never mean to include such a long
period as three years or more. I think I have made it clear that by these
different rates of duty, an Indian consumer is not benefited, nor are there
any Indian producing companies which are benefited. The only parties
that are benefited are the foreign exploiters and the middlemen, In order
to prove my statement, I may quote another paralle] example, that is to
say, the cotton duty. In 1922, the excise duty on cotton goods and the
import duty on cotton goods were at two different rates, and in that con-
nection the Honourable Sir Malcolm Hailey, the then Finance Member,
stated as follows:

““If, therefore, we raise the tariff on the imported article, they, that is, the Indian
producers, will naturally raise the price of the Indian product, and the difference of

four per cent. between the import and the excise duty will only be a present to the
Indian producers.’’

Sir, if I may be permitted to say so, the present case is exactly the
same with the cotton duty of 1922. This is not all. In the course of
his speech, fir Malcolm Hailey stated further as follows:

‘It is hard to see that the raising of the excise duty will make any effective
difference to the consumer.’”’

Then, Sir, I come to the political side of the question. There are
very few oil producing companies in India proper, except in Burma, which
is a part of India, so long as it is within the Indian administration. At
the present moment, Burma wants to separate itself from India, and,
therefore, Burma oil to India is as much a foreign oil as the oil imported
from America and other countries. If I am to go deeper into the question,
I think it ‘s an open secret that the question of separation of Burma from
India was first brought to the forefront of Burman politics by the European
oil magnates in Burma itself. If the Burma oil magnates have started
this question of separation, then they must be prepared to take the conse-
quences of separation as well. They cannot have the cake and eat it too.
With these few words, Sir, I support the Resolution.

Mr. President (The Honourable Sir Shanmukham Chetty): The House
now stands adjourned till 11 O’Clock tomorrow.

The Assémbly then adjourned till Eleven of the Clock on Wednesday,
the 7th February, 1934.
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